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ACTION TAKEN REPORT ON BEHALF OF CENTRAL GROUND
WATER AUTHORITY (CGWA) UNDER MINISTRY OF JAL SHAKTI
(MOJS) IN COMPLIANCE TO HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, ORDER DATED 20.07.2020 IN
THE MATTER OF SHAILESH SINGH VS. HOTEL HOLIDAY

REGENCY, MORADABAD & ORS (0O.A. NO. 176/2015)

INTRODUCTION

That the Hon'ble NGT has taken cognizance of an application by Shri
Shailesh Singh with regard to various hotels drawing groundwater in
violation of the direction of the Hon'ble Supreme Court and without any
permission from the authorities such as Central Ground Water Authority,
UP Pollution Control Board and Central Pollution Control Board. The
Hon’ble Tribunal thus took up the issue of effective enforcement of
regulatory measures pan India in all OCS areas calling for the need of
stringent regulation for ground water extraction to ensure its rational use.
Vide Order dated 20.07.2020, Hon’ble NGT had directed to file an Action

Taken Report in compliance to the directions issued in the said order.

NGT ORDER

That the Hon'ble NGT was pleased to pass an order dated 20.07.2020 in

the present matter, wherein the following directions were passed :-

Directions-

39. In the light of the above discussion, we direct as follows:

a. MoJS may ensure requisite manning and effective functioning
of CGWA so as to ensure sustainable ground water management in terms

of the Honble Supreme Court mandate by which CGWA was created.

b. Let CGWA and MoJS comply with the directions of this Tribunal
in orders dated 3.01.2019, 7.05.2019 and 11.09.2019, to have a
meaningful regulatory regime and institutional mechanisms for ensuring
prevention of depletion and unauthorized extraction of ground water and

sustainable management of groundwater in OCS areas. Regard must be



had to water availability and safe levels to which its drawal can be
allowed, especially for commercial purposes, based on available and
assessed data in each "Assessment unit”. Procedures for assessment of
individual applications and institutional mechanism may be clearly laid

down.

¢. As per orders dated 3.1.2019, undertaking an impact study in
light of projected data for the next 50 years (in phased manner with

action plan decade-wise).

d. There must be no general permission for withdrawal of ground
water, particularly to any commercial entity, without environment impact
assessment of such activity on individual Assessment units in cumulative
terms covering carrying capacity aspects by an expert committee. Such
permission should as per Water Management Plans to be prepared in
terms of this order based on mapping of individual assessment units. Any
permission should be for specified times and for specified quantity of
water and not in perpetuity, andbe necessarily subject to digital flow
meters which cannot be accessed by proponents, with mandatory annual
calibration by authorized agency at proponents’ cost. An annual review by
independent and expert evaluation must audit and record ground water
levels as well as compliance with the conditions of the permission. Such
audits must be published online for transparency and to track compliance
and year-on-year change in ground water levels, and swift action taken
against  those who fail audit,  including  withdrawal  of
permission,blacklisting, initiation of prosecution and recovery of deterrent
compensation as per CPCB regime. Records must be maintained online

and for a sufficient and reasonable time.

e. As observed in para 27(a) and 29(a) above, all OCS
assessment units must undergo water mapping. Water Management
Plans need to be prepared for all OCS assessment units in the country
based on the mapping data, starting with Overexploited blocks. The
Water Management Plans, data on water availability or scarcity and policy

of CGWA must be uploaded on its website for transparency and public



involvement. Such exercise may be done expeditiously, preferably within

next three months.

40. An action taken report may be filed by 31.1.2021 by e-mail at
Judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

List again on February 11, 2021.
1. BACKGROUND

CGWA has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986, to regulate and control, management and
development of ground water in the country and to issue necessary
regulatory directions for the purpose. Ministry of Jal Shakti (MolS) is
promoting conjunctive use of surface water and ground water in an
optimal manner so as to ensure sustainability of available water resources
and has been working together persistently with other ministries for a
sustainable and effective management of ground water resources with a

special focus on demand side management and supply side interventions.

2. ACTION TAKEN IN COMPLIANCE TO ORDER DATED
20.07.2020

It is respectfully submitted that, to address the concerns of the Hon’ble
Tribunal, a number of constructive steps and initiatives have been
undertaken by CGWA under MoJS by reviewing the existing provisions

and introducing new measures.

a. Requisite manning and effective functioning of CGWA

(i) A proposal for establishment of separate Central Ground
Water Authority delinked from Central Ground Water Board and
creation of suitable posts upto regional levels is under active
consideration of the Government. However at present, to ensure
the effective functioning of CGWA across India, the CGWA has
appointed the concerned Regional Directors/Heads of Offices of

Central Ground Water Board, as authorized officers, at



State/Regional level. These Regional Directors/ HOOs are further
assisted by a team of Scientists/Officers in the Regions for
effective regulation in accordance with the provisions under
established law. Currently, there are more than 100 employees
posted at CGWA HQ and 12 Regions of CGWB exclusively
engaged in the regulation and management of ground water
including scrutinizing of NOC applications submitted by project
proponents. The functions of CGWA are being discharged with
responsibility-sharing and constant coordination with Regional
Offices. The CGWA has also engaged Young Professionals for

assisting in the Secretariat functions.

(ii) Furthermore, a web based online system "“NOCAP” is
completely functional for receipt and processing of applications
and issuance of NOC to make it less time consuming and more
transparent. The NOCAP portal is in public domain and the data
can be accessed by private persons/individuals. NOCAP helps in
effective monitoring of processes and tracking of applications by
the users and also facilitates better coordination between 12
Regional Offices of CGWB in the States and CGWA Headquarters
at New Delhi.

(iii) Further, a detailed SoP has been issued by CGWA about the
process of issue of NOC right from receiving of applications to
the issue of NOC and other related matters for use by CGWA
functionaries. The approving authority for issue of NOC has been
further decentralized to have effective functioning of CGWA. As
per new protocol all NOC cases with groundwater extraction less
than 100 KLD shall be approved by the Regional Director of
Regional Offices of CGWB. Beyond 100 KLD it will be processed
in the CGWA HQ, Delhi. Further delegation of powers for issue
of NOC has been issued to various functionaries in CGWA HQ to
improve the efficiency of the organization. The details in this

regard are as under:



Power of Regional Director, CGWA HQ — Beyond 100 KLD and
upto 500 KLD

Power of Member, CGWA, HQ — Beyond 500 KLD and upto
1000 KLD

Power of Chairman, CGWA, HQ — Beyond 1000 KLD.

(iv)In addition, the State Ground Water Authorities also are
operational in 15 states under State/UT enactments such as
Andhra Pradesh, Goa, Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, NCT Delhi, Tamil Nadu, Telangana, West
Bengal, Chandigarh, Lakshadweep, Puducherry, Punjab and
Uttar Pradesh. These authorities also are actively contributing
towards accomplishment of goals envisaged for sustainable
development and management of ground water resources in the

country.

(v) Further, State governments are also being time to time
reminded to create groundwater authority (wherever not
existing) and also to adequately empower (financially and

administratively) the existing functional authorities.

b. Meaningful regulatory regime and institutional mechanism

(DIt is submitted that subsequent to the Order passed by
Hon’ble NGT, new guidelines dated 24.09.2020 have been
formulated by Ministry of Jal Shakti (MolS) after much
deliberations and consultations with various stakeholder
Ministries, competent senior scientists, States and UTs, and
other stakeholders, with due regard to the Hon'ble NGT order
dated 20.07.2020 to ensure sustainable ground water
management. The new Guidelines have placed high focus on
reducing dependence on groundwater and promote the

sustainable use of ground water.



A True Copy of the new Guidelines dated 24.09.2020 are
marked herewith and annexed as ANNEXURE-A. [Pages
21 to_80 ].

(ii) In pursuance to the directions of the Hon’ble Tribunal, a
detailed procedure for assessment of individual applications
along with the requisite documents that need to be submitted,
has been laid down for grant of No Objection Certificate for
ground water extraction in the new qguidelines. It is also
provided that availability of ground water resources shall be
given due regard while considering applications for grant of No
Objection Certificate for commercial use to avoid over-
extraction of ground water. Duration of NOC for each type of

user has been specified in the Guidelines.

(iii) Since ground water is considered to be a dependable
source for drinking purposes, CGWA Guidelines provide that
for Drinking & Domestic use, NOC for new/existing wells shall
be granted only in such cases where the local Government
water supply agency is unable to supply requisite amount of
water in the area. NOC shall be granted subject to mandatory
Installation of Sewage Treatment Plants by all new residential
apartments/ Group Housing Societies where ground water
requirement is more than 20 m3 /day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car

washing, gardening etc.

(iv) As per the new guidelines, in Over-exploited assessment
units, No Objection Certificate shall not be granted for ground
water abstraction to any new industry except the Micro, Small
and Medium enterprises. All industries shall be required to
adopt latest water efficient technologies so as to reduce
dependence on ground water resources. Injection of treated/

untreated waste water into aquifer system is strictly



prohibited. Expansion of existing industries involving increase
in quantum of ground water abstraction in over-exploited
assessment units shall not be permitted. No Objection
Certificate shall not be granted to new packaged water
industries in Overexploited areas, even if they belong to MSME
category. Annexure III in the New Guidelines further provides
“Measures to be adopted to ensure prevention from pollution

in the plant premises of polluting industries/ projects”.

To ensure that there is no further over-exploitation of
groundwater and to continuously reduce the groundwater
extraction by the industries, the water audit has been made
mandatory for all industries drawing groundwater more than
100 KLD. Such industries shall be required to undertake
annual water audit through CII/NPC/FICCI etc -certified
auditors and submit audit reports within three months of the
completion of the same to CGWA. Further, all such industries
shall be required to reduce their groundwater use by at least
20 percent over the next three years through appropriate

means.

(v) For mining projects, the new guidelines provide that all
existing as well as new mining projects will be required to
obtain No Obijection Certificate for ground water abstraction. It
shall be mandatory for all the mining industries to ensure that
water available from de-watering operations is properly treated
and should be gainfully utilized for supply for irrigation, dust
suppression, mining process, recharge in downstream and for
maintaining e-flows in the river system and shall also ensure
construction of observation well(s) along the periphery in the
premises. Also, all mining units shall monitor the water quality
of mine seepage and mine discharge through NABL accredited/
Govt. approved laboratories and the same shall be submitted

at the time of self compliance.



(vi)It is specifically mentioned in the new guidelines that ‘No
Objection Certificate” shall not be granted for extraction of
groundwater for Water Parks, Theme Parks and Amusement
Parks in over-exploited assessment units. New as well as
existing Infrastructure projects shall be required to seek No
Objection Certificate for abstraction of ground water. In over-
exploited assessment units, use of ground water for
construction activity shall be permitted only if no treated

sewage water is available within 10 km radius of the site.

(vii) The new guidelines also provide that all private tankers
abstracting ground water and use it for supply as bulk water
suppliers will now mandatorily seek No Objection Certificate for

ground water abstraction.

(vii). New CGWA Guidelines also enumerate compliance
conditions for the grant of NOC and provide that Proponents
shall install roof top rain water harvesting & recharge systems
in the project area as per the prevailing building bye-laws.
Also, installation of digital water flow meter (conforming to
BIS/ IS standards) having telemetry system in the abstraction
structure(s) shall be mandatory for all users seeking No
Objection Certificate to make sure that the ground water
withdrawal is monitored. The users will have to get their flow
meters calibrated on annual basis. Also, all the project
proponents (drawing ground water more than 10 cum/d) have
to mandatorily construct Piezometers (observation wells)
within their premises for monitoring of the ground water
levels. Effluent discharge treatment mechanism and the
recycle and reuse of waste water are to make sure that the

ground water draft is brought to optimum usage.

(ixX) The new guidelines also incorporate the provision of

Environmental Compensation in case of illegal abstraction of



groundwater. Extraction of ground water for commercial use
by industries, infrastructure units and mining projects without
a valid No Objection Certificate from appropriate authority
shall be considered illegal and such entities shall be liable to
pay Environmental Compensation for the quantum of ground
water so extracted. Furthermore, stricter provisions of penalty
for non compliance of NOC conditions have also been

incorporated in the revised guidelines.

(x) Moreover, to address the unauthorized/uncontrolled
drilling, the new guidelines provide the Registration of Drilling
Rigs. State / UT Governments shall be responsible for
registering drilling rigs operating within their jurisdiction and
for maintaining the database of wells drilled by them.
Appropriate link shall be provided in CGWA portal for making
the data available to CGWA.

(xi) In addition to the above, in pursuance to the
recommendations by the Committee constituted by the Hon'ble
Tribunal, various provisions have been incorporated in the new
guidelines. Various functions have been assigned to authorities
such as District Collectors/Deputy Commissioners (DCs)
/District Magistrates (DMs) and CGWBs against illegal
groundwater withdrawal. District Collectors/Deputy
Commissioners (DCs) /District Magistrates (DMs) are
authorized to take enforcement measures like sealing of
unauthorized ground  water  abstraction  structures,
disconnection of electricity, launching of prosecution against
those violating the No Objection Certificate conditions and
taking action for imposition of Environmental Compensation.
Technical officers of CGWB/ CGWA and State groundwater
organizations are authorized to take actions with respect to
monitoring and periodic inspections with the approval of

competent authority. In order to further decentralise and



strengthen the monitoring and compliance mechanism as per
the guidelines, officials of concerned Departments of Revenue
and Industries of the States/UTs shall be appointed as
Authorised Officers in consultation with the State/UT
Governments. A copy of the No Objection Certificate issued by
the CGWA in the No Objection Certificate Application Portal
(NOCAP) will be forwarded to the respective District
Magistrate/ District Collector. In case of any violation of the
directions of Central Ground Water Authority and non-
fulfilment of the conditions laid down in the No Objection
Certificate, the Authorised Officers will file appropriate
Petition/Original Application etc under sections 15 to 21 of the

Environment (Protection) Act, 1986 in appropriate Courts.

(xii) A provision for levying of ground water extraction
charges has been introduced to ensure that the users realize
the economic value and extract only the required quantity of
ground water, thereby preventing over-extraction of ground
water. Charges have been kept hefty to act as deterrent for
the users to draw ground water particularly in Critical and
Over-exploited assessment units. The charges thus collected
shall be utilized by the concerned State/UT agencies on
various water conservation measures including augmentation
of ground water. A proposal for creation of Ground Water
Conservation Fund under the Central Ministry to fund
State/UTs to take suitable water conservation measures has
been processed to Ministry of Finance for their in-principle

approval.

(xiii) In the CGWA guidelines, States/UTs have been advised
to review their free/subsidized electricity policy to farmers,
bring suitable water pricing policy and work further towards
crop rotation/ diversification/ other initiatives to reduce over-

dependence on ground water.
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(xiv)  Existing industries, infrastructure units and mining
projects which have installed/constructed artificial recharge
structures in compliance of the conditions prescribed in the
groundwater guidelines prevailing at the time of grant of No
Obijection Certificate or its renewal shall be eligible for a rebate
of 50% (fifty percent) in the ground water abstraction
charges/ground water restoration charges, subject to their
satisfactory performance and verification. This provision has
been incorporated in the guidelines to promote the recharge of
ground water and encourage the project proponents to
maintain their existing structures in good/serviceable

conditions.

(xv) Detailed Guidelines for abstraction of ground water in
saline assessment units and partially saline assessment units
have also been framed with certain relaxations in respect of
sustainable use of ground water in the saline areas. This has
been done to promote the use of saline ground water and
utilizing it as an additional resource, since the salinity makes
the water unusable and worthless. The natural recharge taking
place after the use of saline ground water further helps in the
dilution of salinity

Copy of Guidelines for abstraction of ground water in Saline
and Partially Saline Areas are marked herewith and annexed as
ANNEXURE — B. [Pages_81 to_81 1.

(xvi) Vide Public Notice dated 08.10.2020, CGWA has issued

directions that the concerned Civic Bodies dealing with water
supply network in the States/UTs, whether called as Jal Board,
Jal Nigam, Water Works Department, Municipal Corporation,
Municipal Council, Development Authority, Panchayat or by
any other name, shall ensure that there shall be no wastage or

misuse of potable water tapped from underground and evolve

11



compliance mechanism with coercive measures for violations
and that no person in the country shall waste or misuse
potable water resources tapped from underground

Copy of the Public Notice dated 08.10.2020 is marked herewith
and annexed as ANNEXURE - C.[Pages _ 82 to_82 1.

c. Impact study for 50 years

There are 2471 Over-exploited, Critical & Semi-critical
Assessment Units in India under various aquifer systems. In
order to project the impact of ground water withdrawal on the
systems over a period of 50 years (in phased manner with
action plan decade-wise), there is a need to have
analytical/ground-water modeling studies of these areas. Such
studies involve collection, collation and analysis of large amount
of data pertaining to surface water and ground water. CGWB is
in dialogue with technical institutions such as IITs, IISC/NIH
and other apex organizations having domain expertise to carry
out these studies in phased manner. The study in this regard

shall be expedited and made time-bound.

d. Environment Impact Assessment

(DIt is respectfully submitted that a provision for Environment
Impact Assessment as directed by the Hon'ble Tribunal has been
incorporated in the new guidelines for all industries
extracting/proposing to extract ground water in excess of 100
m?/day in Over-exploited, Critical and Semi-critical areas. Such
project proponents shall have to mandatorily submit impact
assessment report of existing/ proposed ground water
withdrawal on the ground water regime and also socio-economic
impacts report prepared by accredited consultants. Also,
mandatory submission of comprehensive reports for mining
projects prepared by accredited consultant on ground water

conditions in both core and buffer zones of the mine, depth wise



and year wise mine seepage calculations, impact assessment of
mining and de-watering on ground water regime and its socio-
economic impact, details of recycling, reuse and recharge,
reduction of pumping with use of technology for mining and
water management to minimize and mitigate the adverse impact
on ground water and impact assessment report for infrastructure
projects where de-watering is allowed prepared by an accredited
consultant on the ground water situation in the area giving
detailed plan of pumping, proposed usage of pumped water and
comprehensive impact assessment of the same on the ground

water regime, is also included in the new guidelines.

(ii) Vide Public Notice dated 26.10.2020, the users who have
submitted their applications for NOC prior to 24.09.2020, were
directed to submit Impact Assessment Report/Comprehensive
Hydro-Geological Report/Water Audit Report (as applicable) from
Accredited Consultant/certified Water Auditors by 31.12.2020 to

the concerned Regional Office.

Copy of the Public Notice dated 26.10.2020 is marked herewith
and annexed as ANNEXURE — D. [Pages _83 to 85 1.

(iii) Vide Public Notice dated 08.01.2021, the date for submission
of aforementioned reports is extended upto 31.01.2021, subject
to the payment of Environmental Compensation w.e.f.
01.01.2021. It is also provided that if such reports are not
received from such industries by 31.01.2021, the
application/NOC shall be deemed to be rejected / cancelled and
their extraction of groundwater, if any shall be considered as
illegal and Environment Compensation shall be recovered from

them as per the regulation guidelines.

Copy of the Public Notice dated 08.01.2021 is annexed as
ANNEXURE — E. [Pages 86 to_ 87 1.

13



(iv) As directed by the Hon’ble Tribunal, the proposal for
constitution of Expert Appraisal Committee to evaluate
Environment Impact Assessment of project activity on individual

Assessment units has been approved by the Ministry.

Copy of the letter dated 19.01.2021 by MolS is annexed as
Annexure — F. [Pages_ 88 to__89 ].

The NOC applications shall be only approved based on the
recommendations of the Committee constituted under the
Chairmanship of Chairperson, CGWA and other Members of
reputed organizations. The Impact Assessment Reports in NOC
applications with regard to ground water withdrawal of more
than 100 KLD in OCS areas shall be put up before the Committee
for evaluation as per the gquidelines. Further, the Expert
Committee may also review the impact evaluation in respect of
extraction of ground water less than 100 KLD in Over-Exploited

areas on case to case basis.

Digital Water Flow Meters

(v) Guidelines stipulates that installation of digital water flow
meter (conforming to BIS/ IS standards) having telemetry system
in the abstraction structure(s) shall be mandatory for all users
seeking No Objection Certificate to make sure that the ground

water withdrawal is monitored.

(vi) Vide Public Notice dated 26.10.2020, all existing users who
have already obtained NOC from CGWA are directed to install
digital water flow meter with telemetry in all existing ground water
abstraction structures irrespective of quantum of ground water
withdrawal, failing which the users shall be liable to pay penalty as

per gazette notification

Copy of the Public Notice dated 26.10.2020 is marked as
ANNEXURE - D.

14



(vii) Vide Public Notice dated 08.01.2021, it is further clarified
that all the project proponents/users drawing ground water and
seeking/having NOC shall have to mandatory install tamper-proof
digital water flow meters with telemetry on all the ground water
abstraction structures within their premises. Any ground water
withdrawal without the installation of tamper-proof digital water
flow meters and telemetry (wherever applicable) shall be
construed as illegal and non-compliance of these conditions shall
invite a Penalty provision and/or Environmental Compensation
against the proponent for illegal withdrawal of ground water as
per the CGWA Guidelines and may result in cancellation/rejection

of NOC and sealing of ground water abstraction structures.

Copy of the Public Notice dated 08.01.2021 is marked herewith
and annexed as ANNEXURE- G. [Pages_90 to_91 1.

Water Audit Report

(viii) According to the new guidelines, commercial entities extracting
ground water shall be required to submit online annual water audit
report. CGWA/ State Ground Water Authority (SGWA) shall publish
all such audit reports online for transparency and to track
compliance and yearly change in ground water levels with a view to
reducing water usage and encouraging conservation measures by

project proponents.

(ix) The new guidelines make it mandatory for industries using
more than 100 m® /day of ground water to undertake annual water
audit through Confederation of Indian Industries (CII)/ Federation
Indian Chamber of Commerce and Industry (FICCI)/ National
Productivity Council (NPC) / PHD Chamber of Commerce and
Industries certified auditors and submit audit reports within three
months of completion of the same to CGWA. Such agencies for
water audit have been identified to provide correct and accurate

information.
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(x) All efforts have been made to ensure that renewal applications
shall not be approved without a valid Water Audit Report. Vide
public notice dated 26.10.2020, all existing industries located in
Safe, Semi-critical and Critical assessment units and drawing more
than 100 KLD of groundwater, who had submitted their applications
for renewal of NOC prior to 24.09.2020, were directed to submit
Water Audit Report from certified water auditors by 31.12.2020. It
was also provided that applications for renewal of NOC received
prior to 24.09.2020 from the existing industries located in Over-
exploited assessment units and drawing more than 100 KLD of
groundwater shall be processed only after receipt of Water Audit

Report from certified water auditors.

. Water Management Plans

(i)It is respectfully submitted that according to the new guidelines,
Water Management Plans prepared by all the State Ground Water
Authorities/ Organizations for all Over-exploited, Critical and Semi-
critical assessment units shall be considered while granting NOC to
the users. Water management plans shall be reviewed and updated
periodically. Water management plans, data on water availability
and scarcity and policy framed in this regard shall be placed on the
websites of Central Ground Water Authority/ State Ground Water
Authority.

(i) Pursuant to the directions of Hon’ble NGT, a letter dated
28.07.2020 was sent by CGWA to all the States/UTs to circulate the
order of the Hon’ble Tribunal and requesting to take up all the

necessary measures.

Copy of letter dated 28.07.2020 is marked herewith and annexed as
ANNEXURE- H. [Pages_ 92 to _93 1.

(iii) It is further submitted that a letter dated 25.08.2020 was sent
by CGWA to all the States/UTs directing to chalk out and execute

Water Management Plan.

16



Copy of letter dated 25.08.2020 is annexed as ANNEXURE-I.
[Pages_94 to_ 95 ].

Water Management Plans of all 1186 OE blocks have been received,

finalized and uploaded on the website.

(iv)Availability of ground water is assessed periodically in the entire
country in consultation with States and UTs. Data on water
availability (Ground Water Resource Assessment — 2017) is available
on the website. Assessment as on March 2020 is under progress

and will be shared publicly once it is finalized.

(v) Further, CGWB has collaborated with IIT Hyderabad to develop
software for groundwater resource estimation with an aim to reduce
the time-period for finalization of the resource estimates. Further,
Digital water Level Recorders with telemetry system is being
procured by the CGWB to be fitted with the existing piezometers to
get real time online groundwater level data which can be used for
seeing the groundwater levels at the time of issue of NOC. Further,
the CGWB is also working to strengthen the network of existing

piezometers to have better groundwater levels.

. SOME EFFORTS OF THE MINISTRY/CGWB TOWARDS
SUSTAINABLE MANAGEMENT OF GROUNDWATER AFTER
NGT ORDER DATED 20.07.2020

(i) A Master Recharge Plan (2020) for artificial recharge has been
finalized by CGWA in consultation with States/UTs for site specific

interventions. The details in this regard are as under:

Area identified for Artificial 11.23 Lakh Sq Km
Recharge
\olume of water to be 185.092 BCM
recharged
Total number of structures to be proposed (in lakhs)
i. In Rural areas 35.61
i. In Urban areas 106.14

Total 141.75

17



Estimated Cost (Rs. In crores)
i. In Rural areas 96,735.45
i. In Urban areas 36,794.23

Total 1,33,529.69

Implementation of the Master plan shall be through existing
Central/State government schemes.

(i) Vide letter dated 17.08.2020, MolJS has issued
recommendations to Chief Secretaries and Administrators of all
States/UTs to identify a Nodal Department and create an easily
accessible database on ground water conservation/augmentation
measures. It is mentioned that such database would not only
provide a  birds eye and status of the water
conservation/augmentation work carried out by the State but will
also help greatly in planning and implementation of the water
conservation and recharge schemes in more coherent and scientific

manner.

Copy of letter dated 17.08.2020 is marked herewith and annexed as
ANNEXURE- ). [Pages 96 to_ 98 ].

(iii) Vide letter dated 04.01.2021, MolS has further issued
recommendations to Chief Secretaries and Administrators of all
States/UTs and requested urgent appropriate action to strengthen
the institution mechanism in their respective States to ensure
sustainable management of ground water. It has also been
recommended that States/UTs should have their own Ground Water
Boards and Regulations for ground water extraction in-place within
the overall ambit of the Gol guidelines and that wherever the State
Ground Water Authority/Department is existing, they may be
empowered with posting of adequate number of officials and may
be delegated adequate financial/administrative powers for their

effective functioning.
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Copy of letter dated 04.01.2021 is annexed herewith and marked as
ANNEXURE — K. [Pages_99 to _100].

4. It is submitted that because of concerted efforts by various
governments it has been observed that there is an improvement in
categorization of certain assessment units in the country. The
categorization of certain assessment units has changed from Over-
exploited to Critical; Critical to Semi-critical and Semi-critical to Safe
etc leading to improvement in groundwater resources in those
areas. According to Dynamic Groundwater Resources Assessment of
India — 2017, status of 388 Assessment units has improved from

2013 to 2017 assessment. State-wise details are as under:

S. No. States / Union Improved Assessment
Territories Units
1. Andhra Pradesh 46
2. Bihar 3
3. Chhattisgarh 4
4. Delhi 3
5. Haryana 13
6. Himachal Pradesh 1
7. Jharkhand 3
8. Karnataka 10
0. Madhya Pradesh 26
10. Maharashtra 3
11. Punjab 3
12. Rajasthan 6
13. Tamil Nadu 185
14. Uttar Pradesh 79
15. Uttarakhand 3
Total 388

5. In view of the foregoing, it is most respectfully stated that CGWA

under MoJS has made best efforts decisively as well as resolutely by



taking, in good faith, all reasonable steps to achieve the objective of
effective conservation of ground water resources to comply with the
directions as contained in the Order dated 20.07.2020 passed by this
Hon’ble Tribunal. It is, therefore, prayed that the Original application
no. 176 of 2015 may kindly be disposed of with appropriate orders, in
view of the submissions made herein above.

The present Action Taken Report may kindly be taken on record. The
above is submitted for perusal of Hon'ble NGT and CGWA under MoJS will
abide by any orders passed in the matter by this Hon'ble Tribunal.

T

(Sunil Kumar)

Member

Central Ground Water Authority

18/11, Jamnagar House, Man Singh Road
New Delhi-110011

Place: Delhi _ - i
Dated: 31.01.2021 '
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EHRE LR ERIEEEU)

Srterg=T
TE e, 24 ez, 2020

FT.3M. 3289(31).—Tat*,1985 #FT ffaer R i~ 4677, THHT. FgdT a9 9 §9 H qTRT
fadT® 10 faga, 1996 F WHATT IFaH ~ATATAT 9T F ATEAH & TOF fQorm-fAet o2 &g 9w
ST Jaee S o & AfAEaT o M= % Sgedt & oY wfaua orf<hal T TN 3 3 399
HETEd HIATT FTAT FT FLA 6 o0 a1 (F2eA0T) Atearf==aw, 1986 (1986 FT 29) #T omr 5 F dgd
orfRFat T TN F F forw faeiE 14 Sady, 1997 &t srfeeg=aT .73, 38(31) F "redH 7 Fe g iy
ST TTRRTOT (T T3 T “ITIRr” % &7 H gl 47 8) Tied a7 2

AT AT TTTEHTOT SAWM, STAAT AT TRATSTATA AT FAT TATSATAT ST % oy
I Aewyor & forT “SATIiRr THIMTE” ST F9e SoTd [AR ST YEYd w7 [AEEET Fw7ar @ g T
T TSAT ST I FATAT T TR AT H, Tl 9% qore oy G fad T AR aur /9 vt
serraHt gt AR 921 frar s @1 8, au-aae a7 T g9y ® gad fRem-fAder e R

T STafh, T 1T GLRR ST, 9 AT o= 7 fag Atefaatag o g T o e
A waree 7 fafaatag weastory AfFemms fer-fAaer sraar sreer S & )

AT Safh, A= g g srfeewor, 9% faeelt 7 2014 #Y .U |, 204/205/206 § faATH
15 TS 2015 o ST % ATEAH & T &l Haer AT 60 g T ag getaa w2 & ve T off ==
ST ST (SR % oI =[aad, ST9aT Fis 9+ AqTed HA1erd F @1 8, Bl T & AT ST Fee]

4484 G1/2020 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

N 3T a8 TH AR &I 6l O 9% FATd AT A9lg UHT e AIGE A g1 ATaT e H Tt
T AT 8T,

fi¥ STafeh, ST AMAE ATFC0r 7 2014 #7377 U H. 34 3w 37 § =27 09 TS 2015 7 79+
AT F ATEAT o qAT SATRIE ThTAT T, ST AT qgara qieeres g2 (FrEddue) £ aee7 g,
FIEA *F ATHTE “SATTRT THATTTS TTH FA 6 (0 5T TGO [RIA0 7€ F AT & TIH0T F 9%
e & Haer Ru €,

AT ST, AT ATIFIOT 7 2014 F AU . 200 F GATF 13 JATS, 2017 F A< F HILAH T
fAer faw oy =T &1 U8 S it AT & o o # o A 7R S =Ry e ag o,
7g Ut 71 fArewrelt i sraafa 3 % areer § a9t T ot F ST ET 2l

T TafFh, ST AT ATIFLO T FAC: 2015 ¥ MU H. 176 ;< 2012 F 59 # foAw
28 ITET 2018 F AT LT H ST HATe, qal (ST T T HLEAT FATAT T S[oT FETEAT o6 FLEAT
& ToTT TATET Faw AT F & o7 JISET 9 6 AN JHT F3 & (Haer [,

AT TR, AT T g ATEreeor o Aaent sfiv aaiawor (g52eqor) stfarfa=aw, 1986 T &mr 3
T 9T 5 FT 3T 9T (3) F qEq & ARRAT 6 SATHLT § ITTAFI ST TETEAT % q4T19 il g2 &
11 sz, 2017 F “FAATIRN THOOA T&E FA & o0 ar=q Rem-FAger ai=rtaa & Sad a«dqt
TEEmgIeedl o feoaforgT ¥ AT /v U

AT A, I AT RT-FEer % O § I FHT SratAi ofiT qATET U A G g
fafeea =1 & fF=mw frar @7 g, sitesr feqm 12 fREaw, 2018 &t Afeg=ar €.#7.37. 6140 (1) F
HIETH & 39 | 5 % ATd-algd Hl @A F3 37 o dqredi & g0  fen-Faer sfaef=a
e

T TR, ITH AT ATAHL 7 2015 &7 3 U. 7. 176 § faa7s 03 F°a<r, 2019 F A<9T F
ATeaH & e faw o © fami 12 fasaw, 2018 #t ST ATI=T FF AR Aol (64T ST Tha T, F 90114 T8
TATE AE1 § ATQ THAT “TATITT FIGia daqd (@G 3T Siae-Sca1ad sighel MaEidl” 9T Si= &t 1t g ar
Tg TITE ol g v afy 7g wrifead 6t Srht g, 97 9w § Fga astr 7 fwree st s s« Fwrw
ATAUEd g1 SITUAT 31 WA & HIeTd & Aqoea 21 % Tgd S(1ad % HITelh TR FHT g g,

AT STafeh, A sAfeEr F fGAtw 11 fdaw, 2019 F 19T & ATeaq | qoid 6l [ae &
e o o, 7 sAfega o fewme % g aeq Aite T a5 i “SATaiy T9Iora=” odi 0 927 Fe,
T ATAYidecaTs 9% F47 T & (o0 UH GO T(oq 6 g 3 =9 9 e I&=qa F7T Fl Fal
T &S

T Safh, 3 qfd 7 gora Aergo & AT f3 6 goa §mo F T fQar-Haent
Tfgd RaTe faais 16 ATH, 2020 FT ATAAT ATAFIT § TEIT F &l &,

3T STarfeh, I AT ATIFr 7 faei 20 TS, 2020 F FTT AL F ATEAT H ATIAFIT FT
FTIOTTST FATIATSAT T “FTATIRT THTMT” AT F2d q9T qqd T Taeq & o0 wfqoT f&aeget & a1
ATHLT FA FT Faer AT 3,

AT TACT AT T gRa srteseor & fRem-fAaert sfiv gatawor (gveror) sfafaaw, 1986
(1986 #T 29) T &1 5 F TTA IS 9T 3 FT ITLTT (3) G Y& AT  ATHLT § A LA, T4T
e sfiw W Eer fFan uas grr A & T AfEgsr F oaqEw | wAre A srteeEAr
T, 6140 (31), fGAT* 12 fSFaw, 2018 FT ATEHAT Feeh 397 H o0t =t &0 gt s Fata
T o faerr-fAder st Far gl
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AT
aa # s fsrt & R sik Raba s F Rer-Ga
(TRTET THTE )
EShiil
e IS |,
STEATAT Y TG AT
1.0 "STATTIRT THTIT T3 TTH FEA H T cvvevireeeeieeeeeseessetesesesesesessss s s sttt sesesesesessssssnesesssesesnas 5
20 wfiEfoem soHem e @mred/agdt &t § wear Swrg Ut oo i
2| K G A £ 1) OO 5
3.0 BT BT oottt ettt 6
4.0 FATIOTISTE TTTIIT ..ottt e e s s e es et et ettt e et eeeen s s s enenes e e e eseeeeees 6
A1 BRI T ...ttt a s s et s sttt e s et e s s e s ss s s s es s eses s sesesesesees 6
4.2 TAT TEEITSATE .o e e e e e e e e e e e e e et e e e ee e e eee e e e e e e e e 8
4.3 FTATTHATCHE TIETTOTATT ..ottt ee et ee e e et et e e e e e e e e e e eeeeeeeee e e e eeeeeeeenenaanas 8
5.0 TSI THITETTEEITAT THTT ooeivteteteteseseiee ettt ettt es e 12
5.1 ST TRTEI/TEITAT THTT T o.eeieitiieiiiieiee ettt s sttt s s s enenen e s 10
8.0 FET FTAT H STATTIT creuvuereereereeeeeeeeeeeeseseseseeeesesssssseseeeseseseseseseseseasasasesesesesesesesesenesenessnnnes 12
7.0 FAUMT TSI 30T THTET ...ttt 13
8.0 TH FH BTFT BT FTETUT L.ttt s ettt es e e s 13
9.0  STATTTRT THTOTTT H FTHTTT STTTTTT T QT 1evoveveieiiiieteeeseseseseseeessssesssssssesesesesesesesessssssnses 13
10.0  STATTIRT STHTOTT ¥ TAT 3 STTATAT 208 FHATETII Lot 14
11.0  STATTIRT THTITT T TETETIT L..oeveeeeeeeee e tese et eee st ee st s s st e s e s esesese s esesesneseeesesnenas 14
(P I L e T B I 3 L SRS 15
13.0 SAEIHTHE T & qoie ATl o g ORIl T TSI o 15
14.0 IS TOT FITHEIT 11ttt ettt ettt e b es s s s e e s s s s e 15
(LT O B i R 2 1 1 i PR OR 16
15.1 TATATONT TTATI B Bttt ettt es s s s s s 16
15.2 BT 3T 9Tl THAT (HAes TIsTd SHISAT, A, SN AT AT =Raretar
TRATSHT) ¥ T o o AT T e 17
(L Rt 2 1 = 1 OSSO 17
17.0  ST7T AEAIOT 910 (THT T AT oovvreeireeeeeeieieie ettt es st 19

[FT. &. Hisiieseq1U-21/4/2020- Histiesequ]
smefty AT, Mees



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(ii)]
AATE

AU I U T A ITART o [oIT ST il STAAHAT T ATHT

AT : ST & FHTOT 3fi sqoter T 37 UraT i AiAear & forw fRer-fAgen

s Il TEIUT FA AT STEN/ARATSTATA & GI &A1 § TGU (a0 A7 AT FA *
T e T ST 9T ST

Fqa=® 1V: SN 6 ToIT SIATIT STHTOT T STH F3 g AA-HAATHF [Lq1E 0l I

EREPEATA IS AT (@A IR  forw) daeft R #71 FwrHe

ELEPEAVE AT TTRATSIATS T Aihiaah G

AT VII: TRerT Tl Y St Hagh & [T S it T4 gt &7 TR F IUTAT 5
Teer | 2009 T fae Re a1f=er 36 § IFaT =TT & QT

sqgeda VIII: I TASTT/EH ST &AL 00 AT, STET o =l Tt Histiesequ gy fafaafaa i s
& 2

FqaT IX: STH qehe [0l QTAT il STeaTaett

AT X WM G AT ST @7 T

IR # o [ B Rfagie i e v F Rer-Rda
TEITEHT 3R I8 g9

THHY HgdT a9 AT 99 AT 1985 FY fAfaer e arft=er 7. 4677 § ST feqiw 10 fawex,
1986 = WA IFAH ATATAT 6 AR & ATEAH | THeh (*eT-FAaerf 98 g qEh F 9oia T94 3T
e & AR & [Ea F STedl oY S Ata=aq F A waug TREI FT TIRT FT 377
FIATT FTT FLA 6 TorT qavawor (F2eror) srferf==m, 1986 (1986 FT 29) #T €T 5 F dgd IiRFIT T AR
T =TT 14 e, 1997 it Stferg=ar €473, 38 (3) F ATeAH | Haid 7 ST e ] TTEHIT 6
&7 § Tfea B gl

TTTEERT0T SRR TAAT FATEAATHE TRATSIATSAT AT T TRATSTATSA TAT(R & [orT 57T
AT & o ‘SETIiRT THIMTE ST F9e So [Aee Sie Yag & A=t w2 1@ g sfiw 22 At
Y 2 7 & H, STET TT T, Hatead of TATEAl g i A fAfaatia 98t & o =1 7, anr
TH gae HaHT g9 q¥ fRer-FAer dam R )

I H T F HHTYIT F AT (AR F 0 97 F it et Fr ARt w2 6w w9 qee
THTET T G Fee o oI qoier Fahrelt feer-fAser qome foFre o €)

T fRen-fder Tos AfeeEAT it aE § doRi THTET g ST FEid s S GTieremer
(Fsfieseq) FIT T T8 & it fFem-fAder & w2 a2 g

T fRem-fAer M-SR & a0 g TST/HT TS & (ST g HhE w1 At 78 72 ) 8)
H ooter TRt sheftar s Ster srierher gy fAfaatad it S STy 7@t S

TEE FATaT, O TSA/EH TT AT & I oI (ATt {Rorr-[=aer &, Sr Hsfiesequ & &
el §, ABT Histgsequ & fRerm-fAgert & Jagm™ an] g Tam i3 UF T i/H9 T &= g Aqae
fFo S AT fRem-fAgent § Histiesequ F fRen-f[AEer & stfes w3 yaene €, a1 agi distiesequ %
fEorr-fAaert & AT et & FAATar TSF/HAT ST & F TTEHL0N FET 39 T Hr §7 F0g B
SITUAT| T T - a1+ AT % e a7 i ordqi/ATaes! &1 AT & & foT &aaq 7 gl
Tqh &, FOTehl T 0 | T8l HISS oo U/ST T HaTerd, ATLd HaRT gTT FHIEAT hi Ui
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Tqsft 70/ AR TAT e AT aTel SERM, ATHTAATHE TRITSATAT A AT TRATSTATA F,
ST T T 927 1.0 % Sfaiq =H fafise =7 § e uTeq T g1, 99 ST Ut JOITe! & ATead |
FATTIRT THTOT T (THATHT) ITH FIAT I R

S JEH ASETG Afaaied et & a1 4% Feh a9t Afaaiiad, T4 v ae-ifiv qeaisa
et & forg &t T ssTer TTEFTo/EaAl g0 qI1 0 SO ST T AISATA 0 qHIeAr il
SITUfY 3fi¥ 78 Saferss €9 & 7= it STusft| =7 Jae § A7 STl Ted A0 o ITAseaT e FHT
& SR TAT T T S T AR/ R ST TTEHT0T ¥ Jaar2el I F907e AT
1.0 TSI 9TH F7 § Fe
STATHTSA T Awrfererd Ao 7 o M o forg st ym 2 § g &F STos:

(i) TSI ST T STANT o TorT AT 3w erg<y IAIEl | Jafheh J STHIHT|

(i) FTHTOT TSI ST E=hiH

(iiii) THTOT ST ergdt TAT &AL H TS TAL F TASS AT Foea 1T T oI T

(iv) T FEHATT

(v) 10 [t Z T / foF & FF T T AT FIA AT HIShT S T/ I
1.1 TfeRr Rant 1 gsfiseor
TTS/ET TS LY O SATIERTT § "@=rferd fFfeRT Rart 3 dsfiseor siiv 3 g 3o e 1o et
e & T@-rEre & forg e gt disfieseqy #1 sihs Sueey F9 F oy Hisfiesequ qred #
ST foieh faw sron
20 &G & F ChSae AT TR aarsd/a Sngfd gseat & forg 37 it =

TR & g ster

IS Mt % o @i S97or O (UHSAHT) 39 % o qRF ST Sedras & JisiiesedU aaarse §
SUTee IUIH HiHe § HisfigseqU T ST fRerT-Aaert & SqaTe sAIRT 99T 2IaT gl AU/ATSEr T3l &
T Uit Fae UH "t § g 3T Sar €, g ST aEhi STArgd USHT 39 & § saferd /A
H ST T A F | qEH Tl g

TAATHT THT 3T STU Forq & Faferfaa @tors oad @9 2

) Hres afeles ST FT GEATIT 9t (S e uTERe/AT e Hrenedt & foru srfeart grm

SRl o, i sraeear 20 wediey/fRT | sfed 2 uHddy w7 S o=y wqid, oA,
ANTATT geaTte # for o foh stroam)

i)  Tg UASET FEI A AT ARE ' 5 AU A AGT FAAT TRASET &7 % O e awn
FIISTATI T e o THT T, ST AT Tg 2T, T& R Jf TRATSHT TEqrash UAAHT T Jerdr &
FTE HATHT T TR F TATL A TTH FAT &, T TRITSAT TEqTash i Hisiieseqq il STATgie
T JUEAT & g H oI HLAT R AT ATTEHIT FIT UAAHT TF HT [GFT ST T qTHAT +
TREITSAT TeaTaeh TS T THT F 90 T & qger UHASAHT & TATh F o0 sraas

i)  TEATEE T AT 6.1 § IeArEd T % ATATT A HRTET 6 TEqTEad IoAA 6 (T qore (Hawrer
HWI{EFF“i‘ICII"I AT NI

TS o AT T T S T TSt

F)  FATINT TATR % forT O =ioha/afentad ST & T9: TART & 479 § T@d g0 qe 94 T,
2016 (IqAT-1) F AT AT ST & sH 1Y
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

g) aEE gIRT 10/- %, F AT €T 9T gARATHT SEH GF/=3e ST & w10 aaHted/fae
T ITHITHT T ST T ATTITFHAT B 6T oI & A1 STATIIT ¥ F/TqATH IUerserar Fqre it
ST

M)  TF/AE STAN & U 10 a_Hie/RT § AtgE qod saeAdhar & "l § T GRS
SATYIT USEET H UAAET F 0 e Fd qHA FEAT A ST ATAT S/
TRATSET o o0 ST SIHIE sl ST T&qd HeeAT |

7)Y off Aot seRfRem a1 wiw 2ffa U Hferaa ey (THUUS) ¥ TATAT TFRIET
FAAT ALHRTE F AHITGT TARTLTAT & (TAATHT o o0 Sraas FT TG Wis[ar IRASTsh & 7T
o) HISTaT AAA/S[FSA o T UrEdT A

T.) AT AT gL FE HATAT FRT ART Hied 9a9 SUHITHT F AqER o7 & dae a0 o
HEAF/TAHLT o for, J&=aTa|

3.0 Fw &=

FIO &= AT srefemaeT i g A g2t gl a9 2013-14 F¥ &9 H=1E T077 & SAqH 87.86 wiaera

FU 4 ZFAL T il H ATl AT, T 3T AT-TLAH AT % | AT 9.18 Wiaerd U 4-10 gFAT

FT I ATer Hew foREmEl F g 3T 2.96 Tierd FU 10 FFeaT & srfers i arer At & 2

ST (ATt SEAAT T §eAT U2 A+ FXd gU ‘FHIE U dhalel AId & ATead § F0 &5 § G5 &

AfRTae AT F5T F1 M| TACT T oI TG 6 (o0 AR FIEHIT ST qr2ie gl

TrSAT/EE T et et & forw g/t e fifa f a3, sagew R gew fifa

TATE A ST S5 U2 SAATerh AT &l 7 FeeA o (70 FHAL AT AqAT-aaet 1/ Eaefiwmao/s== 12l %

i T A T qATg <T SATAT 2

T & T STt (T % forT Uasiet are w2 | ge &7 S

4.0 arforfSas T

Hifa fRer-fFAaet & sqeT F afafi=s afd=iRa qeareT &= § Bt I 79 923 3TN F1 TTAEH ol

= ST

T TR & o uaset & 3q saed 9 A=A F3d 997 oI Gardat H ITesdar 9% A"

&1 e Srom)

IS T ATl ATISTE ITAT FT HI(HT gTel § Iedad ST TINT o 9@l digd aTuE STl ol

TOAT RATE SAarsd T HeAt gl HSeeequ/TsT sord TIIF0 (THS(Ieeequ) qHT UHT @r
T R AT TR Fm

ISt e U/UHSIeseg U ATATEE & F TAAHET o SATATAT 0l ST HLA o6 (1T T Ui e a1 &l w3 IT
ST

41 =Nl =T

AT ATt 1Al | e, oo AR WA I2AAT (THUHTAE) T A0 F 1 FTedt  Aerrar et ot
T AN FT A (ARHT % o7 uaei=ft 987 {23 Sruam & wEad & o wse/=ae T30, 39 90
SN GTT YHeee ITANT % o7 T T it SIqAta gl Afdared &l | 97 Hiaeas S IR T, ATg
F THUHTHS Ff § ST g, UHSAHT A2 AT Srem

SR GTT STl (et o forw uaare T o o aord & Aeferfa ad o9 8-

I UH AHAl § &F UAAET T&T 6T SITUT, STEh S0 STl STATqid USt (o7 ST sl s terd
HTAT T AT FEA H Te47 751 2
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II.

II1.

Iv.

VL
VIL

VIIL

IX.

Tqsft ST T A=AAT T T TTATERT T STAATAT TITAT ZRIT, ATTR oI FETee I fAefwar
F Y AT T

100 =HTeY/fGT & st o $f A arer a9 SR A7 Fheied A% sfeaq seedie
(FrArEATS) v R AT AT FEE U TTEIS (TRSATSHIE TS )/ TefFafadt
FTSTR (AT FITHTOT @T Terahi & ey T aTius o @l T T i 6
T B F AT A1g F Hae o girer R Hisiiesedqu i Y& FeAT Futerd R UE a9t
SN T ITAH AT 6 HIEAT & R A a7 qherds T TN 0 FH F 77 20 Jiaera
FH FHLAT TITET T

AU & % IIT TFaeor U, FerHteT F7 FAT &7 gy 15 § 797 ooty 3o o w7
AR T 6T FTIAT FAT 10 qqHed/[@T & AT 6 G5 MRl Fed H7 Te=dd Heed
Tl AR & T sifqard gRm S Tq€ it FiATT TRATSET SEdTas® g i S|
FRAA/TEHAT 9 § F7 § F7 15 Hiex & g 0 fSrHte? (Feaver $0) 7 A &
ST fiseftes # weers s e Serga g afFr o/t F qwe 21 gt finfieT
fRwrem s fAmior & faeqa fRem-fAger sqere-1l § fou o &) a1fass o =a2 atwe a9 9
& HTEAH F HISTSeeqU HT TEA [T ST

SEATA® &l TRATSAT &7 § AT auTsTel Sag/TaT0 FHIAT TUTEd g1 ST T TGud Feed
FT HATAAT AT ITNT(THTAA, BRI (e, T, [WHe, Ue, a9, T, ARearse/fiearers,
SaYH, T gred, [Avhich TATR) Al AN H TIRT FA & [0 T8 §Ug i § quisre
T FHIAT AT

ST Eeed § LTS/ STterd T ST ST i aed AqTe! &l

IS TGl o FEATIAT HTh SN S8 ST, T2 g3, e, THTAA/ISIRHEA, HIAaT
FILIS, AT GALATSH TS TT TS &1 (FH IF o7 &1 oree F SAqa) qorer Iguor & et
AT F2 % ol Sraea® a0 g2 §2&07 ST 1 HLA 6l AaeThal g (FAqaaw-111))

qrerd, e T 3w 9T e el | Soret il (ATl e arer a9 S=ARM T JTere
5.2 %F ¥ 5.3 F & ATHATL AN G THHTHT TAT FHT JIATH HIAT STUTET 2T

Afaaled Ead ZAel § g [HaHmEr Fed are gl JIS@ET ST ®l araar 5.2 @ 3
5.3 @ & ATHTT AR AT THHTET THATLT T SFTATT FHAT R

AT o T YA 9 ST AT T&qTaS

U ATHAT H, gl qord 10 FHiey/fad & uterd g, T avwil USieat § Sergid
SIS T g o G99 § 10/- F. o I ATAF €T TIT I TH gAFATHT

UH HTHAT §, gl i 10 F=eiey/fad & stfers sraferg g, T avhiy STarqid Usiraan o
TATST STA/ QT AT ST 6T Y Al ITASLAT F ZIA/ATTAF T F FIT FHT AT |

T ff TAUEUS TATHT TIRTTAT ST9aT 9T 8 AqHET 6 TN (THAET % o
AEET FT Lol AIS[ET TRATSATSA % ATHA §) H HISET JaA/SFaA/STaA & e [ora
qiFs |

TAUS TS TATHT TINTLTAT/ALHRE T TTHET I TAEATATA F KIS SARM 6 dae |
T /S[TAA/STAA & STl O STehs |

AMETEA SlIY ML FE HATAT FET AR Al A IT-[AT8al & ATHIT &7 & HIae aui o
T/ % forT yeqma)
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8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(@) THE s e srfaartea, i s sred wsfie &=t # 100 wfe/fRm & afas qoe
AT areft/seartad Tt TRESETe F o e R a7 "is@En/yearad e =t #
THTE e AT S TeATaa qatgadl gy JA qmATsw-arts gara e o se=qa
FLAT AAATH ZRIT| =7 ROTE T ST sgeras-1V § far 37 21
4.2 @AT IRAISATT-
Tt HISET oY 9% @A IRASTl Fl Goie T & (o0 TSl ST FeAT Tuferd g =i @a+
TR T fafere gt €, sHfory sfasrtea sewad Zfet | UEt aRaseret & fore qure et &g
THATEHT & 9T FE TF Tal gl
GAT TRATSATSAT % o7 THSHT T&T 6T ST, a9rd T Aeterted fEafere od 9321 3
) Tt = IR % o A gt war afFar grm F -t #1ET & Iuesy 99 SUgh €9
q onfad g o7 =& [=rs, 6 avee, @A YT, Squdarg § 990 oY 941 [feeq § -0 &
TG-TEGTE o oI ATAYE T F ITIRT AT ST A1)
i) AT o &qT WA & forw e § qifer & arer seauor £ (Frsiriex) 7 =i, g5t it 10
TR/ & sAfere FF Faeiawe areil/sHHT Teq1d Fad arel @l & o JiHar g T@s
ST disTHTe | oA Sterya &= T /%=t 6 STqET gl
i)y  =Ee ATIE, TEaTa® AT | qqT0 MU g 3T Tadd & H Seaur el (Fsiiey) @i
TATIAT Feh oI T ] TS FHT
iv)  EFAT ST A qA GTq @A 6 AT H TRATSAT TEqTaF gl S & g0 § 919 6 (o0 35
T AT AT STt (RareRar srares 6va-rel i ST &1 AT ) FHT TR HAM
V)  THE AATET HHl G A TATATUA TATHA/ALHT F SATHIGT TTH TTRTATATSAT 6 ATETH | @1
e T mmafeEaTsTr ST qUrETT AT A FEAT ST TG FATA & q0T T8 TE&T 647
STTERTT
vi)  FTerd, o Y SiE IR e I(Ael | ST Al (ARTeT Feel Aol Aot @ TATSTATT, qriersht
5.4 F % ATETT AN] T [HRTHT THATLT FHT AT AT
vii)  SIfAIEd e gfAel | sorer & [T F arett g @|a IRASEret i arerr 5.4 @ &
STHTL ST HIZIT THTL T AT HAT 2T
TGS & AT T 6T T a1l Teqrast
(F) GETT T TSE /AT g1 SAqHiad @ T
(@) METE 3T agt FF HATAT T AT Aied wad 37 [t F A &7 F faw a6t 99
/T & [T &)

(1) TAT F A AT TAOLT &= AT § o At F T a1 AT quar gaa e T,
FAT MY RATERAT FIIA &7 § A TG T TR ATHTSR-SATTF TATE, TA=H0T, 4
ST 3T |07 7 ST, T TN 3 ST 9% o 92 T(ahe T Hl FAqq 37
TYTH 2 & o0 @@=+ i 51 waea= & oo stenfieht &1 Tmr w52 afemT 7 F#37 39 & o
H TATRT FATEHTE FIRT AT AT T2 AT RATE | RA1E FT1 e sqews V # 237 3w 21

43 ST TS

o e TRATST T fafere gt §, Afagiea swad Iieel | ffod Uet aRasrei FT Ueeiet
I U TS F Al RO TS ST TRATSTATSA/ATETENT Fat F [FH7r FEwarT & S Rarefiar
ST / AT AHTor & o7 S[orer &7 START ST9Terd gl I91 of ATHAT H Taa® Hld Fd g 8 T8l
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HISTTeseqU & TAAET TTH HAT| TAT ATARNGd e (et § AT FwrhHarai & o0 et w1 TR
TAT SATHA G| AT I T % 10 FFeAreier it aiRfer & faw firg ff afea Heas S 394 7 27
TS ST HISET AT TRATSATSA T T HaTel & forT T’ ST AT | suterd grm|
ATAITEd e qfHel | qTex T, AT T, ST TSI qThl 6 (o0 qorel 6l [Hawrel gq s’ qal
= ST

ST TS T FeRfaeh g1 e VI & T2 2

ST sl TaTET o for uaeiHT G STo aorq & Aeferiea @fere oad o9 8t
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TS TRATSHTE, [reeh g Rarefar e g, & AT § J&q1a® &l [Sareiil aigsid &<
(FRstteet aTex welT Hiew &7 TART F2) Fi Fafad airefar # T o fisfesegu/ vasiesegu s
ot AT 2T, % a9 T o ATEAH & AThe TEd FEAT ALTF gRIT| AT Rawiet e afomsy &
IS eequ/ THSiIesedU il ATATTHTT Areqor sraar faifer & o ywaras g &1 a9 aF w@qr
s ferT gl

UHT 9 IR % U, St 20 aqHed/fRT & Afas qoi 6 Aa9qFhar g, Hiast arene«T
TIAT (TEETT) AT GEATIAT ATHaTT SR THEYT T ST AT FATINT, HL &1, TRATAT Fled
TeaTie & foro s BT sroem)

AT RareRa/MAmior FrEwarar F o aREsET sEaEs g e a e T aE & ST
fafere srafer  foro vasiET ae g

Tt oref AT oY T e IAel & et (ATl hr Tl Aremesgd Trars=Tet il arferar
5.3 F % ATHTE AN T HRTHT THTE AT SAATET R

ATA-IITRT AT (Al | T oA ATAT T ST TRATSIATSAT (TS/HTS[&T) Tl ATIerhT 5.3
& % AT STl HAZIT TATL AT AT FHTAT 2T

AT o AT T (T ST qTo I&qrast
F) TH e, Stet At gt g, & afth it Seqa e aar gy o § e By Rufa, 9w G

TU S AT &G TAN AT TR Goied S0 a2 TR Iq1 AT 6 qeae | TATAT
HATZHTL FIT JATT T TS TATH e RIS Teqd FHeAT Aard grm Rde § sorar &< &
rae, 9 g9 e S el [fe @iewi™ 92i § @9 & o0 a3 @i e i
eI Terere A= T Ferar ST AR

qterd o o 9 &=t § At F ow S £ srer g i Rafa § By o =a |1 s
IqAs 7 g o FHael § 10/-%. o AT-TIAF T GIT IT TF ZAFRATHTI

T s srfaarRa & & worer i 10 .t & afifar 3 fiaw Fwtor 3 oo afvenfae Hes s
*F ITASH 7 B9 o Hael H TN USTHT F THTTI]|

TSI TART % o0 srerer It 7 Tt AT o Saer § T Tl STATId Toie T 9 STef
F IUASH 7 I % qae § THTT T

AETEA ST MBI FE FATAT FRT IR Jigd qaq SU-FFHT F TG & F HAae auisrer
A/ F forT yeqra)

FATRT TeaTts & forg afismror/afientera ster % o T (@S s oo o g
SATETT TRATSTATSA 6 AT H) FT I § T@d g0 AP 7ad &iE, 2016 (AqAu-1) F AT
T ST SATA9AHAT T AT

TSI TART F forT ST T Ara9==haT aATell Areaesd TRarsHTat  forg defaa usier & 9@
I T JHTOTI
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5.0 = Memei/AuRd TR

TELT & | qHT LSS (T AATEHE/AT BTSHT HIETZE/ATHLT AT TS (441 T T [HHTHT o o
ST AT AYFErT R

Hqferd, o1 AT ST T srRerd IRel § gt B R A v @l SRR a/ sy

TRATSATSN &l Tt (ARl i AT &7 =4 fRem-fger § U 10 40 % A e e &r Ao %
ATTY IT ST THAHTET THTE T ST FIAT R

AfaIfed ahaT el § o At Ml 1 a9 THuauas q9igd qe wiSET @eqd/s ey
TRATSHETA ST HIS[ET I &1 ot el 7 7T F L 9T ot 900 I a9 gl TH6
gfafier, afasifzd 8o & 70 THuauHs, 7% AEEAT S TS @A TS F 1 9T STer SUE0 TR
T ETATH FEAT TUTT ZIITI

TAATHT I THT STAAT IHeh A6 o6 AT AISE o feerm-Aaen & Rgia oat & g § [ve
HISET SN, AT Al ST T TRASTA F FET (AL §e=a9T0 geqraa/Ataa 61 g, &
ST THTET T9/ 9T 80 I91 | 50 wfaerd &t ge ferft, aad & I Fr [Heara sfiT =
AT 2Tl

TEATAT STl THRTE/EIZ0 T | Ford Tored eI [AT90” IUh AR1/ATIIT T % FTAT 6 HIAGTT 8q
T ATer § @ ST

5.1 ¥oTeT (AT /EIgUr TS it 3%

L gl &= § WheRee surddeAm gt aemdiamr sy et & g 3 sik =R
T

FAA T[T AR & forw ST it srareganar arer Fft TS faer srarddie/y[T grsfenT Jraredy & uasmdr
A o form arfersT 5.1 7 <1 T &30 % AqET goie el T a7 SR

qrfernt 5.1 § 37 3R A AR & g sporer Rt wix

AT T St 71T (S UATR) ST AR T T T
(=. A T=fiey)
0-25 HIE TAR T
26-50 1.00
>50 2.00

LR AT TSTET 37T TR AT TATSTat &0 0.50 &. T saHie? i 3T & i HahTet
ST T AT FIAT SR

. e g IHe

qrErd, o T ST TH e IiHel § Hiaas e et  fore e et T 61 22 arfersr
5.2 F ¥ ¥ < g AT AT ITed AFwad ISt § o TU0 THE aTferahT 5.2 @ &R w g
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qTferT 5.2 F: HiAaE AT Al & T sorer [MareT TR it & (. I g9Hiey)
.. feTer T ot it 9T
& Y Joft 50 519<200 200 #<1000 | 1000 & 5000
| ;tﬁa/ afted/fe | TR | 5000 ‘ag:ﬁaaﬁ_(/
o | EELiCaE] e
oS
T
1. LB 1.00 3.00 5.00 8.00 10.00
2. g 2.00 5.00 10.00 15.00 | 20.00
3. T 4.00 10.00 20.00 40.00 60.00

ATrT 5.2 @ Hiaa 9o (el & [ oo TERE T H X (T, T a9H1ex)

FEH. | & A AT [EEIERI EE IR
l 50 51 #<200 | 200#<1000 | 1000 & 5000
aadtey/ | ey e | aienE | 5000 HAH e/
P> | e/ ﬁ;;f
ST far
1. |ufediRa (Faer|  8.00 20.00 40.00 80.00 | 120.00
ST F2I)

L =Y AR A AR TR

qIrd, AF-THIT T AT e ISt | e IR ST AT TRATSHATSA & oI sfaster (AT
THT T &L qTTrHT 5.3 F § &1 T ¢ AT ATAled el (el H gord SUgu THE qriersr 5.3 @ | [’y
T 2l

TTT 5.3 F: 37T SN ST ST TRATSTEN g o [Rardt swe it (5. vft awefie)

.. | & AT fReTer U STt it /T
v < 200 | 200 ¥<1000 | 1000 & 5000 =Tfie/fe
fae
qfi > qAH e/

T fa
1. LB 1.00 2.00 3.00 5.00
2. et 2.00 3.00 5.00 8.00
3. i 4.00 6.00 8.00 10.00
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Tt 5.3 @: =T TN ST TR TRATSHTRH & g et fRepret o it ¥ (2. i swfieR)

w.H. | e Er Aoy fewTer U Syater it /AT

< 200 | 200 <1000 | 1000 & 5000

N AR/ AT | 5000 ERCICAVECEIRS
e e/ I Afaw

S IEEERRILES &
1. |afasigd (Fdw 6.00 10.00 16.00 20.00

fRem-fAze F sqEr

AN SENT/AT

IR

IV. @9 RIS

qIErd, A-THIT 3T T A (el § A AT ared @A o6 o1 et (Hhret TH A a2
TATTHRT 5.4 F H & T2 ¢ i ATARIRd SEwad Z(Ael § o [HahTe aret TRATSTATSA 6 qTHA H

ST HUgYT YA ATl 5.4 @ & &t 137 3l

qTAHT 5.4 F: G & [T oI AR THR HF X (2. I aTHiex)

F.&. | & Ay Al fReTer U st T w9
<200 200 <1000 | 1000 & 5000 gz faT
FTHIX| | FTHTIRT | 5000 EIRELEIEIPED
faT
v W g7H127]
W > T
1. LB 1.00 2.00 2.50 3.00
2. ER Ry 2.00 2.50 3.00 4.00
3. i 3.00 4.00 5.00 6.00
T 5.4 @ @A & T orer ARt 79 it X (. I aHiex)
F.&. | & iy Al { THhTel T ST T AT
<200 200%<1000 | 1000 & 5000 g7Hiz7lfaT
FrHIX| | FTHTIRT | 5000 EIRELEIEIPED
faT -
v qfasTer
T T
1. Ffa-area 4.00 5.00 6.00 7.00
6.0 S S

T T 3T IHT MY ol ATt AT THS(T S, ST T STATYId Fd 8, FHl oA (HRTET 6 [T
AT ITH FIAT S TRLT G| GIard, AG-THT 37 T s sawredl § oo Harass ol &
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HTEAT | THL TATIS FLA AT AT RAT H ATIART 6.1 F ATETT I HHTET THTE FT SEATT HLAT
BN SATT-3Med HAT AT § oI (M arel TG AT § AT dahdral & qies®l 6.1 @ &
ATETT ST HUR THATT T SFIATT FHLAT gNIT| THT SFLT § ITehl FAH/FHH & df FHeT & g
sirfyoer s freew weermfoa A grm

THL/EHT TATL o o0 TASATHT ST oA 20l FHTF TOTTAT TIST/E T &A1 6 AT TIHE Feh G Al
SR 3T =6 e # I9eh fRaT-fAeer Tome fohe STust s 39k forg srermr & Sy o St

ATAHT 6.1 F T EHFT FTATYI o6 (AT oI ATt TH1C

Soft gfa T HTex #7 32 (% )
e 10
TF-THT 20
UE:IES 25

AT 6.1 @ TR/ S AT & [T ST AT THIK

yuft g =aaHie #i1 32 (5. H)
gfaared 35
7.0 TN S[oTer <t FARTERt

Afa-Ired &= § A e d / @A TRATSATs FIRT IR/ RATeRaT T Y30 % oI arer st
T SUET T TN I AAUT A AAAT AT AT qTST STA &3 § AT A 1 qihe | 7
T<h &A1 H AaUT oI i HaHrEr F TeATed 6ar SToArnuH SR & i Haret T &7
AT A & e & AT

TEATHE 5T HHTE & AT HeAThA & AGE THT TN T AT A aATAT THT SheA T
THISAT T AT HIS(SeeqU FIT ITHT qF€TEe I IqAd Fill5 ST TATTT, IAT T Figera &
e % 9y § T3Td 9T QAT SITuIM qrieh ST (AT Sl STasqdl &0 Tgur & F=747 57 9]

=0 gae H faeqa fRem-fder qom w2 o 1w ¢ i srent & S R [Ru T g
8.0 3TTx S[f¥ &= T Heor
T H AE W &1 9gd Fgcd Tl 2Id § FAIh o gf UH &1 § oI hl SUTeATd & TAeT Tiafad 2 gl
e I ITTERTT IRT SM& 1 &1 il GReAT FT TaLaTd T F a7 ST T g1 9 g GiF &= &
Afeqed & o0 oI a8 Tgcaqul 21aT & SAT 3F S &= § et off qorer faswme it afafafs & 59
& H ST ol {TAT TATET gt gl

A 9 &= H 500 Hex qiRfer &t 97 F HaY o aret TRASETet w7 A ' § uF A
TEATE T HEAT R (SHH I AT g T TRATSAT Tea1as g1 Maret ST arel ot &1 |eferd
A I & 9T T AT TSIT| THE AATAT, HSEeeqU H ATAIT AT F Tgel, THRATSAT & | o
TRATSETAT &1 TATT0T e o 70 IUIH g 1 TSR0 & HgH /A G AT g

9.0 SATIRY THTOMTS & TS ST HT &t

i TSN WTH FA AT ot IuAnrRare i Rfveer ater wor e (demdua/srsua qeet &
ATET) T TATAT FLAT 37T TSHSFIA HL=AT (37) H A oeq a9 Afeard 2R & uasr T
3 % 30 f&AT & Hae aa-q1E & ATeqq | HiS(ieseqU il SEhT ST % I | =g 7ar o)
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Vi.

Vii.

viii.

TEATAHT GIT ST TaTg HIe< il SATEhd USiH ! & ST ard &9 U 99 | Uah J7¢ 1 FLTe AU
TEATE TTATSTAT & | T I AT ST A S AT TUTeAT 7o e

TEATES G 6 | & T T 6 A o (HShUTT 6l HIAT % LT T2 ST (AT /TTH0T e
T AT 0|

I T AT % 32 & Afa sraetise Tt (arestiie?) 1 ARt gy 15 F g aeard
ERITI STl ¥ T 1T HIS{1SeeqU T 99 TeeT % HIEqH & Iqeqed FAT SATUIT| IESTIH 2L % fFaor
¥ forw faeqa feenfAder say- || § faw o €)

TEATEHI a9 H UFH J7 [FAORU 6T (3) F g9 Hf qurEr o FeRe wAr g
FEAA/TATAN/ TS T F3A & STA o6 AL Dl gL TTA ATA/HE T TS 03T STTUAT 3T RIS
HAAFT (IATIH T AqM3), AT oTqell, fedaresi/ Stasw FARH e &1 uaudiud afeda
ST H AT 36T ST ST 37 [OrET & AHES! &l 99 qIed & ATeqH § Hisfeeed &l
IITSE FIAT SITUIT

T TASATHT ol TEAT AT o HqC AT [SHAAT 6 HILOT HIS[AT FN Aeqed § qgl L@ SATaT &, ar
STANTERAT 9 qIed q¥ HiS(eseqU Fl AAT T THI dg & AL FT HT HHT FT FHhaT gl
AT FoAT 36 & e AT ST (A9 VI FT 929 )| STINTHAT H oF dae | Feqrasil
THTOT SEQd FAT AE@eTF: T ATE HIS@ET HRUT §3=9T0 S T2 Fed § fAwe T2t g &Y
TEAT® IHT TAT | TF 3T S[Fad (3 Fed 6l T=a1 T@aT gal S0 it 9F Aqafd o1
sruferd R e IiaeaTas FU &1 AL SRt Sg 91X 3o foFaT ST 2ar Searas® &l T31 UAssr
STH AT T

STET Fel AT 79 21, a8 N-Arefhes/sraforg S oved & fiadce (FETETT) § o 6 Ara97=hvar it
T TRAT ST

FATHA TREd % T §, SR o 70 HqTferw g7 IRE 92 Fsoll o & 60 &1 & fiqe searash

STHTOT o |7 UAATHT § 9T Tade] T ATHA HA o (o7 e HLAT1 2R

10.0 TSR SIdT & ATATAT hl AT

TAATHT FT odT % AqITA 0 AT & ushala sforer TTieeaor sfiT Ta/H e anterd &=l & i
grfersreer Mferfaa wew 3T

.

9.

9.

T T % o I vweE e fEetaa T st

ST Ferse /3T (ST / ™ET Afeee (F10H) AA{9Fd o MeRuo §Ta-T1si |l JId HAT,
ATt TeAT, TASAHT HT AqT FT Ie@dd FIA ATAT 6 AT ATHATST & FAT AL TG0
AL T HTLATS SIE ATEAFRTET JUTAT T FLA F (o7 ATFHA 2

TETH TTIERTT & ATHIET F HISt[Secddl/ HISHeseq Ui TS oI TISAL o qdhet 1ol STTRTAT Tl
TR ST strarterss ALTeror i ars Fed & forw sttersha T STrar gl

TAAHT ordt § T ot T & Ioored & A §, TEad g0 16 F TIA & 1 A HA &
o STart g

11.0 T T T AR

TAATHT T THI-THT T T 00T o1 ST, Rred Maferfad ot 7 qarer AT STo:

i. STeE AT ST TG T T & FF F FH 90 &7 Tger UAAHT & TdH0T & o7 srerae w7 g
ii. TSI o T LT T ATAGT ATATAT (XATe 6 T ZT
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i, TATATHLOT TSI FOA | TgA, Fai T o ATAFHOT AT TF / HH T & TIAHIT il FqF F TG
T T TSI T ol T SAqATA 6T 3T 2

iv. et ot § qRads & ATer |, 7 AviT § etfa ordt & arer qerwor it srqAta &F Srus
v. MTEE ot o SIam AT ST o o7 TSt 7 Tai= 0T (Merqare BT STosm:

Srof ST T it st
T, I 37 SV ST U AT e i uSi et 5 9%
T i F foro gfaamd g RS
qefera EE 37

g 299
afa afeq afa-2rfza &= & 79t STaHRar 299

vi. I THR LT FT AT 9T 9T T 691 7 8 i "istiesequ / Safad 57 / 69 5T &7 %
TTTEROT, THT IT ATAE T TTHAT Rl AN T H AT 8 TTUASHET T UASHEHT o AATh0T 6] T &
FETAT STTAT HAT ST

vii. Tf JedqTaS® U £ A £ aE 7 3 7L F fiq¥ T F o srered w9 § e wgar
ST TEATa O UASATHT 6l FHTH 6l qTa o ¢ g ATell STATe 3T TAT TTIERTLr FIT T A 60T vy
ST T AT T TATEL0T A9 d o T 1 SALErEt R

12.0 T T A

T gedqTas® arEdatas O | UAAET 6 Jgar datg § F0 (A7) w1 [A00r #2797 wgar gar
TEATE I UAMHT & fFeare & forw srea w3a71 grm &edqe & sieeT § f@ea & F1n w1 a&dqrasii &
AT 9¥ 2 Tt ST =Tt w) ueetEnt #r foeare U S f o ord, 7 TSy & q9T gt gl

TS FT Sferwa® &1 auT & (o0 ST SATUAm| 39 987 TS Srater it FHIH & a7 3699 e o< fFeaw
Tel foaT ST Ut oty ®, sraas 7 Ut o & forg /U 8 ¥ e w AT gl

13.0 I ST ATt & feeTe ket &1 s

FAT A ATTIFIOT F TAF Tored ot/ qa Rfesme & e afege/Ser waTe/ a9 R
AfSreeet 1 Wfarga stferawrt s o €, e oy et &1 |ier e, F3f &1 e aretr fosret #ir
FTed, IeAdd FLA ATAT o [GATE ATHATSTT TATR LF FLA T oTf<h &I it T2 g, REd 39+ gafaa
ATFTLET | oI F Hated [HTaai H7 Haror anfee g

TEerT-fAaert F SIa AT ST SqaTe o &7 37 A8 v i A aar & forw, Tsai/a@9
(ST &A1 % TS 3T AN 6 Haterd AT & SATSRTIAT HT TsT/HH 5T &7 il Eh1 6 Torael 7
iR st % = # fgen fr stroam)

HISeeeqU gRT UAAET UTAThed qed (TAAHIudl) § S UASEr & & gia gatea e
AiSTEee/fSTAT Fetaed FT Al SATUIMT| FR 1T ST TTEHT o (Haelt o Ieed s i Usiet # et orat
FT I T FA Ay ol Arfarsa stfaardy, watawor (F@veqon) srferfaae, 1986 &t &mr 15 & 21 & dgd
ST AT/ ATEE e 3M=d AT § A H|

14.0 S5 & At At

IS T2 Al (AT o o a0 TR Tearasht (10 S/t & e srer Haret) & s+ 9Ew
& AT AaTd ®T T TESIH IS (ATATHRT F3h) AT A7 FIAT T2aqT &1 SATATAT 9T il THT A€ T Tg
Hqfafaa Fe7 & forw aare ¢ & Srad &6 2 ag aiRaism 8 § syoter & i At @i e
T ST &6 28 Hay § TR TR g AIES(HIET & HIEAH § S & A Rt F araea®
qTHEST T arfersT 15.1 § fa= = 2
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fAgtor fBFw st AT fstrieT =i st w97 Rt 35 % weRe Y arferrr 15.1
N IGRESEIR I
.| g (AT i JE &
.. (/) rlisi|‘f| X et S EE2W STesq U o a1
e TATT T
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

ITESH e ST & F TATTOT 7T STomT e qrestie? § o fhu 0 Sy & it 989=dr 9% §0
& FHTT GHA2T g1 9l
15.0 waria<uity eyl

ST T | I TAATHT o7 [T I, SHRTECFAT Sahredl 3 e RS ZIT ATad T
STANT & 1T soTet [AeRUT srare /AT SITUAT 3 36 98 & HaTd il (Hardl il 7= & o aaiaer
ffaqfd & qrae & forg Iaeart g 1= Sfeatad s yguor ===y are (Hidefe) grr qgiia
ATAEET T START TATFLU(T ATl =l T0MET % forw o Srosm:

THISITEseg = YT qofer @uq x TFTaor eafaqi a2 (SHisresiigsey) x 2 it dean x Raror e
STEl 5T @aq == #iey/ o o7 efteresiiesey =/ fiqua § 2
15.1 T afagfd i 3%

AT THTSAT Al [aTee STl H SeNT-3 STANTRATA il TATA00T eATagid (SEiestesey) Hf 3%
ATt 15.1 7 15.3 § &7 7% &)

ATt 15.1 : Tohse UASTA THISAT & (T SHITS € o0y

.4 & TR ST T |ad (Fea/a)
<200/ | 200to<1000| 1000 to <5000 5000 &

above

TN ATagid 3% (SHTSEsey) % /99 HiH .
Tfer 12 18 24 30
2 ERRIN Ty 24 36 48 60
3 i 36 48 66 90
4 | sfrafea 48 72 96 120

feoquit.-=gaaw seisiieseq 1,00,000/- ¥9T & FH q51 g
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ATTRT 15.2: @A/ B-aTear qRasHTst & (o Sessiiesey

FEH. [ AT ST @Oq (HeH/ )
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2 1000-5000 FUAST 1.00 1.00 1.50
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YT TTTAFRTET FIRT ST UAAET o7t &7 9T 7 e il fFofq § y=aqrasi 9% AT AT ST
TASATHT &l [ATH Tt 7 I qal HLd i TeaTiad &€ #hl &% qrfersl 16.1 § &F T g1 S af<h §o1ad |
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7 TAHLOT HEAATAT T L@@ F g7l 200000

QTTTEre / FaT oTTfara Stet ol STers=t JorreAt § Tg=ArTl
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12 AT ST RS T T FLAT 100000
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HIS[ET ST TASATET T § T/ Frerd & o7 9[ee 7 ar Wt FT1 g1 UH [t T f&awor qrferst
16.2 % feaT AT 8

ATFerT 16.2: ST HIS[ET UAATET § T/ FIMET = o1 saqriad o
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ATTET T ATHTT AT ST THRAT 2

3) SSeUH AU F TEd SATHIT TH1S H FUTET ATl 4 TR Y FfAT FUTEH | UTerd sarat 2
g

T ATHT HEH % AT oo ST -89 Tedl & [olT T 2AT<h T 6 Aefered a2 97 f7F=w
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5. greed 90 45 135

6. | Ble (3 AT %) FAL T, TS, FHATRAL 3T 120 60 180
o1 T FT FrEhT
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FHATHAT 3T ST ATt T GrEse

8. FATAT (FE Tfga) 25 20 45
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T) famT = i gierr arer Yoa v (Sewfiftue) 15 10 25
) AT a SHAA 25 20 45
) AASAT I Z(HAA/HET TAqT 10 5 15
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2l
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33T ST AT U Rt oft Jagr §guor &1 T & o 9967 / Fiead &7 0.5 Hed FATE & 1.5 e

TS i AEHET <1a & By AT =1 e FaTtnde =@ad / Sivaed 8§ §guer T ST ST 966
TISET / ATATIT A T FEH F [or0 (TRIAL 1 37 2) § qa Fhar 1w g |

3. TAFT / FA # A9 Rew ateq T 7 A v Sae 77 gHtaa g @« & i ao59 / aaw
T ITANT Fad T (FeHy T o forw fomgT STrar 2

4. TreT ot a8 AT 99T / T [ e e | ST 7 a3 9ary Agi ST Ag Ul
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AN Al F AT
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MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ........cccooeiiiiiii 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

1 Safe 1.00 2.00 3.00 5.00
2. Semi-critical 2.00 3.00 5.00 8.00
3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects

(Rs per m®)
S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
2. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.

63



44 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

i.  Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

ii.  In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

iii.  In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.

vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.
viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:

1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure |
Estimation of Water Requirements for drinking and domestic use
(Source: National Building Code 2016, BIS)
a) Residential Buildings:

Accommodations Population
1 Bedroom dwelling unit 4
2 Bedroom dwelling unit 5
3 Bedroom dwelling unit 6
4 Bedroom dwelling unit and above 7

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and hon-domestic
needs:

a) For communities with populations up to 20,000:

1) | Water supply through stand post: 40 Iphd (Min)

2) | Water supply through house service: | 70 to 100 Iphd
connection
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b)

For communities with:

100 to 135 Iphd

population 20,000 to 100,00 together with

full flushing system

For communities with population:
above 100,000 together with

full flushing system

150 to 200 Iphd

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of

water.

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A. Water Requirements for Buildings Other than Residences

Sl Type of Building Domestic litres Flushing Total Consumption
No. per head/ day | Litres per head/ day | Litres per head/ day
1. Factories including canteen where 30 15 45
bath rooms are required to be
provided
2. Factories including canteen where 20 10 30
no bath rooms are required to be
provided
3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not
exceeding 100 230 110 340
b) Téjomber of beds exceeding 300 150 450
¢) Out Patient Department 10 5 15
(OPD)
4. Nurses’ homes and medical 90 45 135
quarters
Hostels 90 45 135
Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies
7. | Hotels (4 star and above) 260 60 320
excluding laundry, kitchen, staff
and water bodies
8. Offices (including canteen) 25 20 45
9. Restaurants and food court
including water requirement for
kitchen:
a) Restaurants 55 per seat 15 per seat 70 per seat
b) Food Court 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45
11. | Stadiums 4 6 10
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12. | Cinemas, concert halls and 5 per seat 10 per seat 15 per seat
theatres and multiplex
13. | Schools/Educational institutions:
a) Without boarding facilities
b) With boarding facilities 25 20 45
90 45 135
14. Shopping and retail (mall)
a) Staff 25 20 45
b) Visitors 5 10 15
15. Traffic Terminal stations
a) Airports 40 30 70
b) Railway stations (Junction) 30 70
with bathing facility 40
¢) Railway stations (Junction) 15 45
without bathing facility 30
d) Railway stations (Intermediate) 20 45
with bathing facility 25
e) Railway stations (Intermediate) 10 25
without bathing facility 15
f) Interstate bus terminals 25 20 45
g) Intrastate Bus Terminals/Metro 10 5 15
Stations
Notes:

1. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water
demand for kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with
due considerations given to the staff and vendors who are using these facilities.

Consideration should be given for seasonal average peak requirements.

The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category
C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds).

Annexure 11

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or

automatic / digital water level measuring equipment. It is also used to take water sample for water quality

testing whenever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be

about four inches to six inches.

The depth of the piezometer should be the same as that of the pumping well from which ground

water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different

aquifers as in the pumping wells.
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The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)
period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard
referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure 111

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting

industries/ projects

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.
All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

1.

No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar
pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

The industries/ projects under this category should not implement any recharge measures within the
plant premises.

Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.
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Appendix 1
Plan/ Sectional diagram showing well head protection
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Appendix 2
Plan/ Sectional diagram showing well head protection
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Annexure-1V

Outline of hydro-geological Report for obtaining No Objection Certificate for industries

1.

Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc.
demarcating the project area.

Ground water situation in and around the project area including water level and quality data and maps
along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,
diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed
piezometers.
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10.

Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

Comprehensive assessment of the impact on the ground water regime in and around the project area
highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

Proposed measures for disposal of waste water by industries drawing saline water.

Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This
includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

Any other details pertaining to the project.

Annexure V

Format of the Report on ground water conditions (for mining projects)

Introduction

Project description

Background

Obijectives and scope

Regional setting

Location

Landuse

Climate

Topography and drainage

Geology —Regional and Local

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)

Groundwater condition (In core and buffer zones)

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)

Impact of groundwater extraction on local groundwater

Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)

Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions
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Annexure VI
Indicative list of Infrastructure projects

Residential townships including commercial buildings

Office building

School

College

University

Special Economic Zone

Metro Station

Railway Station

Bus Depot

Airport

Seaport

Highway infrastructure

Fire station

Warehouse

Business Plaza

Malls & Multiplex

Hospitals

Nursing Homes

Resort

Hotel/ Restaurant/ Food Plaza

Holiday home/Guest house/ Hostels

Banquet Hall/ Marriage Gardens

IT Complex

Logistics & Cargo

Clubs

Trade Centre

Annexure -VI1I

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention
of fatal accidents of small children due to their falling into abandoned bore wells and tube
wells

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)
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ORDER

With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight
modifications, nothing survives in the present writ petition.

That modification is as follows:

(i)

(i)

(iii)

(iv)
(v)

(vi)
(vii)
(viii)
(iX)
(x)

(xi)

(xii)

(xiii)

The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/
Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

Erection of signboard at the time of construction near the well with the following details:-

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.
(b) Complete address of the user agency/owner of the well.

Erection of barbed wire fencing or any other suitable barrier around the well during construction.

Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

In case of pump repair, the tube well should not be left uncovered.
Filling of mud pits and channels after completion of works.

Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to
ground level.

On completion of the drilling operations at a particular location, the ground conditions are to be
restored as before the start of drilling.

District Collector should be empowered to verify that the above guidelines are being followed and
proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the
Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
etc.

If a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground
level. Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.
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New Delhi,
August 6, 2010

[S.H. KAPADIA]

...................................... J.
[K.S. RADHAKRISHNANA]

...................................... J.
[SWATANTER KUMAR]

ANNEXURE VIII

List of States/Union territories where ground water extraction is being requlated by Central Ground Water

Authority

1 Andaman and Nicobar Islands

2. Assam

3. Avrunachal Pradesh

4. Bihar

5. Chhattisgarh

6. Dadra and Nagar Haveli and Daman and Diu
7. Gujarat

8. Haryana

0. Jharkhand

10.  Madhya Pradesh

11.  Maharashtra

12 Manipur

13.  Meghalaya

14.  Mizoram

15.  Nagaland

16.  QOdisha

17.  Punjab

18.  Rajasthan

19.  Sikkim

20.  Tripura

21.  Uttar Pradesh

22.  Uttarakhand

23.  Andhra Pradesh (only mining projects)
24.  Telangana (only mining projects)
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Annexure 1X

Glossary of technical terms used
1. Safe area: Area categorized as SAFE from the ground water resources point of view, based on the

10.
11.

12.

13.
14.
15.
16.

17.

18.
19.
20.

21.

22.
23.

latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB.

Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

Aquifer: Geological formation capable of storing and transmitting ground water.

Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

Government Agency: May be Central or State Government body.
Supplier: Government/ Government approved Water Supply Agency.
Mine: Area where mining activity is taking place, or area abandoned after mining.

Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

Mining Project: Project which involves mining activity either open cast or underground or both.
Ground Water Draft: Quantum of ground water withdrawal.
Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

Drinking and domestic use: Besides drinking & domestic use of households, this category will cover
drinking requirement of industries not requiring water for industrial process; drinking, washing,
cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls,
fire stations, metro stations, railway stations, airports, sea ports, stadia etc.

Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.
Government Department: Either Central Government or State Government.

Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted
through wells or any other means or emerges as springs and base flows in streams and rivers;

Bgl : Below Ground Level.
BCM : Billion cubic metres.
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24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Bureau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered
with registrar of co-operatives.

29. KLD - Kilo Litre per day
30. ECgw - Environmental compensation for drawing illegal ground water.
31. ECewr - Environmental compensation rates for drawing illegal ground water.

ANNEXURE X

Annual water audits by the industries (Source — CII)

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is
used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

e On site training and discussion with facility manager and personnel

e Water system analysis

e Quantification of baseline water map

e Monitoring and measurements using pressure and flow meters and various other devices
e Quantification of inefficiencies and leaks

e Quantification of water quality loads and discharges

e Quantification of variability in flows and quality parameters

e Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e \Water consumption and wastewater generation pattern
e Specific water use and conservation
o Complete water balance of the facility
o \Water saving opportunities
e Method of implementing the proposals
o Full description and figures
e Investment required
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Industries can undertake following measures for water conservation:

Setting up of norms for water budgeting
Modernization of industrial process to reduce water consumption
Recycling water with a re-circulating cooling system

Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

Use of waste water for gardening

Proper processing of effluents to adhere to the norms of disposal.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.  1aosxumss

80



Annexure-B 81

Detailed Guidelines For Abstraction Of Saline Ground Water

Water having above EC above 5000 p siemens/cm at 250C is saline water. Any user desirous of
utilizing saline groundwater is permitted to extract saline ground water and will be exempted from
payment of ground water abstraction / restoration charges. However, all such users need to have
proper effluent water disposal plan to avoid degrading of environment/ surroundings. Further, NOC
shall not be granted to new major industries in over-exploited assessment units.

No Objection Certificate for saline ground water extraction shall be granted subject to the following
specific conditions:

Completely Saline Assessment Units

a) All the users where saline groundwater withdrawal is more than 500 KLD, applicant needs to
submit Impact Assessment Report including water level /water quality /land subsidence in and
around the project area.

b) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory.

¢) Oil and Mining companies to submit approved plan by the concerned Govt. agency/ department in
case of abstraction/dewatering or injection.

d) All the users’ need to adopt rain water harvesting as per building bye laws within premises.

Partially Saline Assessment Units

In the areas where saline water occur in lenses or fresh and saline zones overlying/underlying each
other, saline water ingress is expected information on depth wise occurrence of saline/fresh ground
water zones/ interface shall be made available by Regional Office, CGWB.

a) All the users need to draw saline ground water more than 100 KLD shall submit Impact
Assessment Report indicating saline - fresh water interface, impact of saline ground water
abstraction on the ground water regime or impact of saline water pumping on saline water ingress
in coastal areas. The saline water withdrawal shall avoid up coning of saline water into fresh
water, mixing or ingress towards land.

b) Piezometer should be constructed and regular monitoring to be taken up for piezometric level &
water quality of the aquifer from which the saline water is pumped, as well as, the adjacent/
overlying/underlying fresh water aquifers.

c) In case well starts yielding fresh water instead of saline water, project proponent shall
immediately inform the Regional Office, CGWB. The project proponent shall have to pay
groundwater abstraction /restoration charges as per the guidelines.

d) All the users’ needs need to adopt rain water harvesting as per building bye laws within premises
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Government of India
~ Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY

PUBLIC NOTICE
New Delhi, dated the 08 October,2020

Whereas the Central Government constituted the Central Ground Water Authority
(hereafter referred to as the Authority) vide notification number S.0. 38 (E), dated the 14th
January, 1997, followed by notification number S.0. 1124(E), dated the 06t November, 2000 and
S.0. 1121(E), dated the 13th May, 2010, of the Government of India in the Ministry of
Environment and Forest, for the purposes of regulation and control of groundwater development
and management in the whole of India and to issue necessary regulatory directions;

And whereas, the Authority has issued regulatory directions in exercise of powers under
section 5 of the Environment (Protection) Act, 1986 under different public notices in different
areas/blocks and also regulating in accordance with the provisions under guidelines issued in
this connection from time to time (for directions/ guidelines refer to website: Www.cgwb@nic.in;

enforcement.

Now therefore, in exercise of the powers conferred by section 5 of the Environment
(Protection) Act, 1986 (29 of 1986), read with paragraph 2(i) of the notification of the
Government of India in the Ministry of Environment and Forests number S.0. 38(E) dated 14t
January, 1997, the Authority, with a view to protect and preserve the ground water resources,
hereby issues the following directions, namely:-

DIRECTIONS

1. On and from the date of this direction, 08 October2020, the concerned Civic Bodies dealing
with water supply network in the States/Union Territories, whether called as Jal Board, Jal
Nigam, Water Works Department, Municipal Corporation, Municipal Council, Development
Authority, Panchayat or by any other name, shall ensure that there shall be no wastage or
misuse of potable water tapped from underground and evolve compliance mechanism with
coercive measures for violations.

2. No person in the country shall waste or misuse potable water resources tapped from

underground.
/
A
&\\9{“’?’0
Member

Central Ground Water Authority
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

PUBLIC NOTICE
New Delhi, Dated 26™ October, 2020

Attention to All existing ground water users including industrial/ infrastructure/
mining projects

Whereas the Central Government constituted the Central Ground Water Authority
(hereafter referred to as the Authority) vide notification Number S.O. 38(E), dated
14" January, 1997, followed by notification number S.O. 1124(E)dated 6%
November, 2000 and S.0. 1121 (E) dated 13" May, 2010 of the Government of India
in the Ministry of Environment & Forests, for the purposes of regulation and control
of ground water development and management in the whole of India and to issue
necessary regulatory directions.

And whereas the Authority has issued ‘Guidelines to control and regulate ground
water extraction in India’ vide notification number 3289(E) dated 24" September,
2020.

Henceforth applications for NOC for ground water abstraction will be processed
based on category of ground water assessment unit and not by notified/ non-notified
areas. NOCs in areas notified earlier will also be governed by the revised guidelines
and will be issued by Central Ground Water Authority or State/ Union Territory
Ground water Authority as the case may be.

This is to bring to the notice of all ground water users that :

1. As Micro and Small Enterprises (MSEs) drawing less than 10 KLD of ground
water are exempted from NOC, such MSEs, who have already submitted their
applications prior to 24.09.2020 are required to submit self declaration as per
format available on the website.

2. Ground water abstraction/ restoration charges shall be payable by all ground
water users except those exempted from obtaining No Objection Certificate for
ground water abstraction. Existing users shall pay abstraction charges w.e.f.
24.09.2020.

3. All existing users who have obtained NOC before 24.09.2020 and
implemented/ installed Rain water harvesting/ artificial recharge will be eligible
for rebate of 50% on Ground water abstraction/ restoration charges as per
gazette notification, at the time of renewal. Users who have implemented
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10.

recharge but quantum of recharge is less than that the quantum as per
guidelines (2015), will get rebate on pro rata basis.

All existing users who have already obtained NOC from CGWA are hereby
directed to install digital water flow meter with telemetry in all existing ground
water abstraction structures irrespective of quantum of ground water
withdrawal, failing which the users shall be liable to pay penalty as per
gazette notification.

Since the last date for submission of applications for NOC by the existing users
was 30.06.2020, all existing users, except exempted categories, who have
submitted their applications for NOC after 30.06.2020 and before 24.09.2020
shall be liable to pay penalty of Rs. 1 lakh under Section 15 of Environment
(Protection) Act, 1986.

All existing users, except exempted categories, who have submitted their
applications for NOC after 24.09.2020 will be liable to pay penalty of Rs. 1 lakh
under Section 15 of Environment (Protection) Act, 1986 and Environmental
Compensation w.e.f. 24.09.2020 as per the gazette notification.

All such industries who have submitted their applications for NOC prior to
24.09.2020, and are drawing ground water more than 100 KLD in critical and
semi-critical assessment units, are mandatorily required to submit Impact
Assessment Report from Accredited Consultant by 31.12.2020 to the
concerned Regional Office.

Applications received prior to 24.09.2020 from all such industries located in
over-exploited assessment units and drawing more than 100 KLD of
groundwater will be processed only after receipt of Impact Assessment Report.

In case of mining projects involving dewatering, all applicants who have
already submitted their applications for NOC are mandatorily required to submit
comprehensive hydrogeological report on ground water conditions in both core
and buffer zones of the mine, depth wise and year wise mine seepage
calculations, impact assessment of mining and dewatering on ground water
regime and its socio economic impact, details of recycling and reuse, recharge
and reduction of pumping with use of technology for mining and water
management to minimize and mitigate the adverse impact on ground water,
prepared by Accredited Consultant by 31.12.2020.

All existing industries located in Safe, Semi-critical and Critical assessment
units and drawing more than 100 KLD of groundwater,who have submitted their
applications for renewal of NOC prior to 24.09.2020, are required to submit
Water Audit Report from certified water auditors Latest by 31.12.2020.
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11.

12.

13.

14.

15.

Applications for renewal of NOC received proiot to 24.09.2020 from the
existing industries located in Over-exploited assessment units and drawing
more than 100 KLD of groundwater shall be processed only after receipt of
Water Audit Report from certified water auditors.

All new infrastructure projects, who have submitted their applications prior to
24.09.2020 and propose to draw more than 20 KLD of ground water are
required to submit proof of installation of STP or submit an affidavit as per
format available on the website.

All such infrastructure projects requiring water for commercial use, who have
submitted their applications prior to 24.09.2020, are required to submit
completion certificate or submit an affidavit as per format available on the web
site.

New industries/ infrastructure/ mining projects, who have applied for NOC prior
to 24.09.2020 and are falling within 500 m from the periphery of demarcated
wetland areas are required to submit affidavit that they will submit copy of
consent/ approval from the Wetland Authority to establish their project in the
area as and when received by them.

New industries/ infrastructure/ mining projects, who have applied for NOC prior
to 24.09.2020 and fall beyond 500 m from the periphery of demarcated wetland
areas are required to submit affidavit as per format available on the website.

Member
Central Ground Water Authority
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Annexure - E

Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

PUBLIC NOTICE
New Delhi, Dated 08.01.2021

(In supersession of the Public Notice dated 26.10.2020 with regard to point nos. 7, 8, 9, 10
& 11)

Sub: Submission of Impact Assessment Report/ comprehensive Hydro-geological

report/ Water Audit Report — reg.

Whereas the Central Government constituted the Central Ground Water Authority
(hereafter referred to as the Authority) vide notification Number S.O. 38(E), dated 14th
January, 1997, followed by notification number S.O. 1124(E) dated 6th November, 2000
and S.0O. 1121 (E) dated 13th May, 2010 of the Government of India in the Ministry of
Environment & Forests, for the purposes of regulation and control of ground water
development and management in the whole of India and to issue necessary regulatory

directions.

And whereas the Authority has issued Public Notice dated 26.10.2020 to all existing
ground water users including industrial/ infrastructure/ mining projects, wherein certain
project proponents were informed to mandatorily submit Impact Assessment Report/

comprehensive Hydro-geological report/ Water Audit Report by 31.12.2020

THIS IS TO FURTHER BRING TO THE NOTICE OF ALL GROUND WATER USERS
THAT:

1. For the submission of Impact Assessment Report by such industries who have submitted
their applications for NOC prior to 24.09.2020, and are drawing ground water more than
100 KLD in Critical and Semi-Critical assessment units, the date is hereby extended upto
31.01.2021. Those who have failed to submit the said Report by 31.12.2020 shall be liable

to pay Environmental Compensation from 01.01.2021 till the date of its submission. If no

Impact Assessment Report is received from such industries by 31.01.2021, the

application/NOC shall be deemed to be rejected / cancelled.
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2. Applicants from all such industries located in Over-Exploited assessment units and

drawing more than 100 KLD of groundwater who have submitted their applications prior to
24.09.2020 were also required to submit Impact Assessment Report. If no Impact
Assessment Report from such industries is received by 31.01.2021, the
application/NOC shall be deemed to be rejected / cancelled. Impact Assessment Report
received between 01.01.2021 to 31.01.2021 shall be subjected to the imposition of

Environmental Compensation, depending on the date of its submission.

3. For the applicants who were mandatorily required to submit comprehensive Hydro-

geological report on ground water conditions in case of Mining Projects by 31.12.2020, the
date for submission is hereby extended upto 31.01.2021. Those who have failed to submit
the said Report by 31.12.2020 shall be liable to pay Environmental Compensation from
01.01.2021 till the date of its submission. If no Hydro-geological Report as per Point 9 of
Public Notice dated 26.10.2020 is received by 31.01.2021, the application/NOC shall

be deemed to be rejected / cancelled.

4. For the submission of Water Audit Report in case of renewal applications by all existing
industries located in Safe, Semi-critical and Critical assessment units and drawing more
than 100 KLD of groundwater, the date is hereby extended upto 31.01.2021. Those who

have failed to submit the said Report by 31.01.2021 shall be liable to pay Environmental
Compensation from 01.01.2021 till the date of its submission. If no Water Audit Report is
received from such industries by 31.01.2021, the application/ NOC shall be deemed

to be rejected / cancelled.

5. Applicants from the existing industries located in Over-Exploited assessment units and

drawing more than 100 KLD of groundwater who have submitted their applications for
renewal of NOC prior to 24.09.2020 were also required to submit Water Audit Report. If no
Water Audit Report from such industries is received by 31.01.2021, the
application/NOC shall be deemed to be rejected / cancelled. Water Audit Report
received between 01.01.2021 to 31.01.2021 shall be subjected to the imposition of

Environmental Compensation, depending on the date of its submission.
This issues with the approval of Chairman, CGWA.

Member
CGWA
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Annexure - F

File No.T-66013/1/2021-GW Section-MOWR

Government of India
Ministry of Jal Shalkti
Department of Water Resources, RD & GR
{Ground Water Section)

Shram Shakti Bhawan, Rafi Marg,
New Delhi-110001, dated 19.01.2021

To

Chairman (CGWA),

Central Ground Water Authority,
18/11 Jamnagar House,
Mansingh Road,

New Dethi-110011.

Sub:- Constitution of an Expert Committee for evaluation of projects
before grant of NOC for abstraction of groundwater relating to
Industry/ Infra/ Mining category.

Sir,

I am directed to refer to your letter No. CGWA-21/1/2021-CGWA-11
dated 12.1.2021 on the subject mentioned above and discussion held in the
Ministry with Member Secretary CGWA in this regard on -1S=-01=2@21 ____ and
to convey the approval of the Competent Authority for the constitution of an
Expert Committee for evaluation of projects before grant of NOC for abstraction
of groundwater relating to Industry/Infra/Mining category with foliowing
changes/additions:

i. The Committee may be headed by Chairman, CGWA.

. The expert committee may undertake the task of appraising the impact
Evaluation Report for seeking groundwater extraction more than 100 KLD
in Over-exploited, Critical and Semi-critical areas as per the provisions of
the groundwater gazette notification dated 24 Sep 2020. Further, the
Expert committee may aiso review the impact evaluation in respect of
extraction of grecundwater iesz than 100 KLD in Over-exploited areas on
case to case basis. :

Hi. No remuneration shall be released/naid to private members of the
committee.

The name of private persons including their consent that their service
shatl be honorary may be forwarded to the Ministry for further action.

This issues with the approval of Competent Authority.

{Kanchan Bala Hamza)
Under Secretary (QGW)
Ph. 23766907




File No.T-66013/1/2021-GW Section-MOWR

E-mail: pwdesk-mowr@nic.in

Copy to :
PPS to JS(A, IC & GW)

Digitally signed by KANCHAI
BALA HAMZA

Date:Wed Jan 20 11:22:57 ST
2021

Reason: Approved
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Annexure - G

Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

PUBLIC NOTICE
New Delhi, Dated 08.01.2021

Sub: Installation of Digital Water Flow Meter on Ground water abstraction structures
- reg.

Whereas the Central Government constituted the Central Ground Water Authority
(hereinafter referred to as the Authority) vide notification Number S.O. 38(E), dated 14th
January, 1997, followed by notification number S.O. 1124(E) dated 6th November, 2000
and S.0O. 1121 (E) dated 13th May, 2010 of the Government of India in the Ministry of
Environment & Forests, for the purposes of regulation and control of ground water
development and management in the whole of India and to issue necessary regulatory
directions.

And whereas the Authority has issued ‘Guidelines to control and regulate ground water
extraction in India’ vide notification number 3289(E) dated 24th September, 2020, wherein
under Section 9 (i) “Installation of digital water flow meter (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure(s) shall be mandatory for all users
seeking No Objection Certificate and intimation regarding their installation shall be
communicated to the CGWA within 30 days of grant of No Objection Certificate through the

web-portal.”

THIS IS TO BRING TO THE NOTICE OF ALL GROUND WATER USERS THAT:

All the project proponents/users drawing ground water and seeking/having NOC
shall have to mandatorily install tamper-proof digital water flow meters with telemetry

on all the ground water abstraction structures within their premises.

All the Micro and Small Enterprises drawing less than 10 cum/day shall also be

mandatorily required to install digital water flow meters on all the ground water

abstraction structures within their premises. Such enterprises shall be subjected to

randomised inspections.
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The afore-mentioned conditions need to be strictly followed by all the users and any
ground water withdrawal without the installation of tamper-proof digital water

flow meters and telemetry (wherever applicable) shall be construed as illegal.

Non-compliance of these conditions shall invite a Penalty provision and/or
Environmental Compensation against the proponent for illegal withdrawal of ground
water as per the CGWA Guidelines and may result in cancellation/rejection of NOC

and sealing of ground water abstraction structures.

This issues with the approval of Chairman, CGWA.

Member
CGWA
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Annexure - H 92

CENTRAL GROUND WATER AUTHORITY

[Constituted under section 3(3) of Environment (Protection) Act, 1986]
Gallery No. 18/11,Jamnagar House, Mansingh Road, New Delhi-110011
Phone:23072580;Fax:23382051;e mail: cqwa@nic.in
No.22-206/CGWA/OA-176/2015 Dated 28™" July, 2020

To

The Chief Secretary

Government of Andhra Pradesh/Arunachal Pradesh/Assam/Bihar/Chattisgarh/Goa/Gujarat/
Haryana/Himachal Pradesh/Jharkhand/Karnataka/Kerala/Madhya Pradesh/Maharashtra/
Manipur/Meghalaya/Mizoram/Nagaland/Odisha/Punjab/Rajasthan/Sikkim/Tamil Nadu/
Telangana/Tripura/Uttar Pradesh/Uttarakhand/West Bengal.

Chief Secretary/Administrator,
Union Territory of Andaman and Nicobar Islands/Chandigarh/Dadra and Nagar Haveli/Daman and
Diu/Jammu and Kashmir/Ladakh Leh and Kargil/NCT of Delhi.

Sir,

Please find enclosed herewith a copy of order dated 20.07.2020 of Hon'ble NGT, New Delhi
under OA No.176/2015 under which the Hon'ble National Green Tribunal, Principal Bench, New Delhi
has passed the following directions on ground water management and development in the over-
exploited, critical and semi-critical areas(OCS) in the country:

"Regard must be had to water availability and safe levels to which it’s drawal can be allowed,
especially for commercial purposes, based on available and assessed data in each “Assessment unit”,

All OCS assessment un/ts must undergo water mapp/ng Water Management Plans need to be

Overexp/O/tea' b/ocks The Water Management P/ans data on Water ava//ab///ty or scarcnfy and po//cy of
CGWA must be uploaded on its website for transparency and public involvement, Such exercise may
be done expeditiously, preferably within next three months.,

An annual review by independent and expert evaluation must audit and record ground water levels as
well as compliance with the conditions of the permission. (In States/UTs where ground water
extraction is being regulated by State/UT Ground Water Authority)

You are aware that the water security and water management is one of the prime focus areas
for Hon'ble NGT for ensuring ground water in sufficient quantity of adequate quality for the people
living in the State/Union Territory. May I therefore request you to kindly take up all necessary
measures and intimate the action taken at your end by or before 31.12.2020, so as to appraise the
Hon'ble NGT.

Yours sincerely,

!(l

(Dr. P. Nandakumaran

Member Secretary
Encl: As above
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Copy to:

1. Secretary, Department of Water Resources, River Development and Ganga
Rejuvenation, Ministry of Jal Shakti, Shram Shakti Bhavan, New Delhi.

2. Secretary, Department of Drinking Water and Sanitation, Ministry of Jal Shakti, New

Delhi.

Secretary, Ministry of Environment, Forests and Climate Change, New Delhi.

Secretary, Ministry of Urban Development, Nirman Bhavan, New Delhi.

5. Judicial-ngt@nic.in

=l

et Deni
(Dr. P. Nandakumara:?)
Member Secretary




Annexure - | a4
CENTRAL GROUND WATER AUTHORITY

[Constituted under section 3(3) of Environment (Protection) Act, 1986]
Gallery No. 18/1 1,Jamnagar House, Mansingh Road, New Delhi-110011
Phone:23072580;Fax:23382051;e mail: cgwa@nic.in

No. 22-206/CGWA/OA-176/2020 -9 Cig
4

25
Dated the 17#August, 2020.
To

The Principal Secretary/Secretary,

Water Resources Department,

Government of Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, Chattisgarh, Gujarat, Goa, Haryana,
Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha.
Punjab,Rajasthan, Uttarakhand, Tamil Nadu,Telangana, Uttar Pradesh, West Bengal.

Union Territory of Delhi,Lakshadweep, Andaman & Nicobar,Puducherry, Chandigarh.

Sub: Directions of Hon’ble NGT, New Delhi under its order dated 20.07.2020 —
Preparation of water Management Plan for States/Union Territories - Reg

Sir,

Please find enclosed herewith a copy of order dated 20.07.2020 of Hon’ble NGT,
Principal Bench, New Delhi under OA No. 176/2015. The Hon’ble NGT has directed the
Ministry of Jal Shakti and the Central Ground Water Authority, New Delhi to ensure sustainable
ground water management in the country in terms of orders/directions dated 10.12.1996 of
Hon’ble Supreme Court of India in CWP No. 4677/1985. The Hon’ble NGT further directed that
all over-exploited, critical and semi-critical (OCS) assessment units must undergo water mapping
and Water Management Plans need to be prepared for all OCS assessment units in the country
based on the mapping data, starting with Overexploited blocks, within next three months.

levels to which it’s withdrawal can be allowed, especially for commercial purposes, based on
available and assessed data in each “Assessment unit”. The permission for ground water
withdrawal should be on the basis of environment impact assessment on individual assessment
units in cumulative terms covering carrying capacity aspects by an Expert Committee with an
annual review and water audit on ground water levels with monitoring as well as ensuring

compliance of conditions of the permission/NOC for ground water extraction.

May [ therefore request you to kindly chalk out and execute water management plan for
the State/UT as per the above orders/directions of Hon’ble NGT. New Delhi and intimate the

action taken report in this connection by or before 23.10.2020.
Yours faithfully,
| /gé%ﬁﬂ/\

N1 (Sunil Kumar)
Member (CGWA)
Encl: As above.
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Copy to:

l.

o

Secretary, Department of Water Resources, River Development and Ganga Rejuvenation,
Ministry of Jaj Shakti, Shram Shakti Bhavan, New Delhj.

Secretary, Department of Drinking Water and Sanitation, Ministry of Ja| Shakti, New Delhi.
J_g&@;ngt@gov.in -

Regional Director, Central Ground Water Board,Ahmedabad/Bengaluru/Bhopal/Bhubaneshwar/
Chandigarh/Chennai/Dehradun/Dharamsala/Guwahati/Hyderabad/Jaipur/Jammu/KoIkata/
Lucknow/Nagpur/Patna/Raipur/Thiruvananthapuram, for needful coordination with the States/

UTs.
t_gﬁﬂﬁi

(Sunil Kumar)
Member (CGWA)
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SECRETARY i w9 T wae
Tel. 23710305 o o) Arl, 7§ fReen-110 001
Fax 29131552 GOVERNMENT OF INDIA
i g MINISTRY OF JAL SHAKTI
-mail acy-
E-mail - secy-mowr@nic.in DEPARTMENT OF WATER RESOURCES,

RIVER DEVELOPMENT & GANGA REJUVENATION
SHRAM SHAKTI EHAWAN
RAFI MARG, NEW DELHI-110 001
http://lwww.mowr.gov.in

D.0. No. 1-5 /CGWB /M (HQ)/ Rev. M.P /2019 17" August, 2020

Dear

You might be aware that Central Ground Water Board, DOWR, RD & GR
under Ministry of Jal shaktl had prepared a “Master Plan for Artificial
Recharge to Ground Water in India” in 2013. The report was circulated to all
concerned State Departments and is also placed on the CGWB website
(http://cgwb.gov.in/documents/masterplan-2013.pdf).

1

The over exploitation of groundwater, owing to Increased demand had
pushed both State and Central Departments to proactively take up water
conservation/ augmentation measures, dovetailing many existing schemes
towards water conservations efforts. This has resulted in construction of many
recharge structures by the State Departments under various schemes. In view of
this, Ministry felt that the “"Master Plan for Artificial Recharge to Ground
Water in India” -2013 needs to be revised considering the availability of
uncommitted surplus run off in the various parts of the country. Consequently,
an Inter-Ministerlal Committee was constituted drawing members from Centrai
Ministries and representatives from State Water Resources Departments. The
committee has submitted its report on “Master Plan for Artificial Recharge to
Ground Water in India -2020". It has been observed from the contents of the
report that a consolidated database on the artificial recharge structures
constructed and water conservation measures taken up by various Departments
in different States is not readily avallable at one place.

At this juncture, It is prudent to create an easily accessible database on
groundwater conservation/ augmentation measures taken up by the State,

1 therefore request you to:

I. Identify a Nodal Department as custodian of this data for State/UT
under your jurisdiction. The Nodal Department may coordinate with all
concerned departments in the State working in the field of water
conservation and augmentation to coliect and collate data.

ii. The Nodal Department may create a database of the conservation/
augmentation efforts made by the State under various schemes. The
database may contain geo-coded locations of the structures, scheme
details, expenditures incurred, date of construction, owner etc.

i, Update database at regular Interval along with the functional status of
the structures.

A GRET - ST GRE
Conserve Water - Save Life



iv. A module for uploading all such data in the India-WRIS platform is
being created under National Hydrology Project. The Nodal department
may use this facility for the benefit of all the stake-holders.

This would not only provide a bird’s eye view and status of the water
conservation/ augmentation work carried out by the State but will also help
greatly in planning and implementation of the water conservation and recharge
schemes in more coherent and scientific manner. I request that the contact
details of the Nodal Department as per format provided may be sent to the office
of Shri Subodh Yadav, Joint Secretary (Admn, GW & IC), DoWR, Ministry of Jal
Shakti, New Delhi at js-mowr@nic.in (Ph 011-23710343) for further action.

With regards,

Yours sinc eiyl

The Chief Secretary /Administrator
(All States/UTs)
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Contact details of the Nodal Department

Name of the Nodal
Department

Name of Secretary/
Principal Secretary
of the Nodal
Department

Address

Email

Phone
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Annexure - K
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SECRETARY s afdad waA

Tel 23710305 i ot wrd, ¢ faeeh-110 001

R ' oot

-mail : - ic.i
E-mall : secy-mawr@nic.n DEPARTMENT OF WATER RESOURCES,

RIVER DEVELOPMENT & GANGA REJUVENATION
SHRAM SHAKTI BHAWAN
RAFI MARG, NEW DLEHI-110 001
http://www.mowr.gov.In

D.0. No. T-63012/1/2020-GW 4% January, 2021

Dear

1 am writing to you to strengthen the institutional mechanism in your
State to ensure sustainable management of ground water.

Ground water has been the lifeline for drinking and domestic water needs
in most parts of the country. It also has the largest share (around 67%) in
providing irrigation for agriculture and food production. However, the
indiscriminate extraction of ground water has led to significant depletion in
ground water resources in many parts of the country, which Is a cause of grave

concern.

The ground water resources assessment of the country, carried out jointly
by Central Ground Water Board and State Ground Water organizations (as on
2017) indicates that, out of the total of 6881 assessment units (Block/ Taluks/
Mandals/ watershed/ Firkka), 1186 units (17%) have been categorized as ‘Over-
exploited’, 313 as ‘Critical’, 972 as ‘Semi-critical’, 4310 as ‘Safe’ and 100 as

‘Saline’ in the country.

To make matters Wworse, unplanned sewage disposal, excessive
application of chemical fertilizers, and discharge of untreated industrial effluents
have contaminated the ground water resource in several parts of the country. It
is the need of the hour to take adequate steps against excess extraction of
groundwater and contamination to ensure long term sustainability of fresh

ground water resources.

Water is a State subject. It is, therefore, essentlal that every State
constitutes an independent, well equipped State Ground Water Department

(SGWD) (wherever not constituted till date) with adequate technical and

administrative support. States will also need to constitute a State_Ground Water

Authority (SGWA) (wherever not existing) for effective regulation of groundwater
extraction.

This Ministry has recently notified the groundwater guidelines for control
and requlation of groundwater extraction vide notification dated 24" September,
2020 which must be implemented Immediately by the States/UTs for
sustainability of this precious resource. It will not be out of place to mention here
that wherever the SGWD and SGWA are existing they may be empowered with
posting of adequate number of officials and may be delegated adequate
financial/adminlstrative powers for their effective functioning.

contd...2/-
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In a recent meeting of the Committee of Secretarles chaired by Cabinet
Secretary, the Committee recommended that States/UTs should have their own
(Ground Water) Boards and Regulations for ground water extraction in-place,
within the overall ambit of the Government of India guldelines.

It is, therefore, requested that you may kindly look into the matter for
urgent appropriate actlon. A line of confirmation In this regard with timelines
shall be highly appreciated.

With best wishes. g

Yours sindgrely,

70 (U. P. Singh)
To

Chief Secretaries/Administrator (As per attached list )
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